Eleventh Series, Vol. XV, No. 9 Monday, August 4, 1997
Shravana 13, 1919 (Saka)

LOK SABHA DEBATES
(English Version)

Fifth Session
(Eleventh Lok Sabha)

s ss ol B

PR b e d
TOPARUIAMENT LIPKAPRY
4

- . . ;
i.’.aﬂ. oo ,,(,?_,,,,,. e e
Yo < N
R lS... .\S..f.a.‘ﬁjuw !
= ,, BN N e

o

(Vol. XV contains Nos. 1 to 10)

LOK SABHA SECRETARIAT
' NEW DELHI

Price : Rs. 50.00



EDITORIAL BOARD

Shri S. Gopalan.
‘Secretary-General
Lok Sabha

Shri Surendra Mishra
Additional Secretary
Lok Sabha Secretariat

Shri P.C. Bhatt
Chief Editor
Lok Sabha Secretariat

Shri A.P. Chakravarti
Senior Editor
Lok Sabha Secretariat

JOrRIGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND ORIGINAL HINDI PROCEEDINGS INCLUDED IN HiNnDI
VERSION WILL BE TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF]



CONTENTS

[Eleventh Series, Vol. XV. Fifth Session. (Part-1). 1997/1919 (Saka)]
No. 9, Monday, August 4, 1997/Shravana 13, 1919 (Saka)

SuRJECT
ORAL ANSWERS TO QUESTIONS :
*Starred Questions Nos. 161 — 165

WRITTEN ANSWERS TO QUESTIONS :
Starred Questions Nos. 166 — 180

PAPERS LAID ON THE TABLE

STATEMENT BY MINISTER

Recommendation of the Governing Board of Rashtriya Mahila Kosh
Shri Srikanta Jena

(i) Need to set up an LPG outlet in Mohanlal Ganj, U.P.

Shrimati Purnima Varma. . . . . . . . ..

(i) Need to overcome the problem of shortage of foodgrains
in the drought affected districts of Barmer and Jaisalmer, Rajasthan

Col. Sona Ram Choudhary. . . . . . . . . . . . . ... ..
(iii) Need to declare Patna-Hajipur-Muzaffarpur-Sursand -
Sitamarhi-Bhithamod road as National Highway in Bihar
Shri Nawal Kishore Rai.

(iv) Need for early execution of gauge conversion work at
New Jalpaiguri-Siliguri-Alipurduar Junction
Prof. Jitendra Nath Das. . . . . . . . . . . . . . . ... ... ... ..

(v) Need to reintroduce Public Health Care Scheme in the country
Kunwar Sarvaraj Singh.. . . . . . . . . 0oL

(vi) Need to provide more facilities at Dharangaon railway station, Maharashtra
Shri Annasahib M.K. Patil. . . . . . . . ..o

MOTION RE : ATROCITIES COMMITTED ON DALITS IN MUMBALI,
NAGPUR AND OTHER PLACES IN THE STATE OF MAHARASHTRA
AND IN OTHER PARTS OF THE COUNTRY Contd. — Negatived. . . . . . . . . . ... . . . ..

Shri G.M. Banatwalla. . . . . . . . . . .
Shri Chitta Basu. . . . . . . . o . o
Shri Brij Bhushan Tiwari. . . . . . ... .
Shri Mohan Rawale. . . . . . . . . .. s
Shrilliyas Azmi. - . . ..

CoLuMns
1—24
24—40

40—193
194—197

197—198
218—236
236—239

236

236—237

237

237—238

238

238—239

239—297
240—243
243—247
248—252
252—260
260—267

“The Sign + marked above the name of a Member indicates that the question was actually asked on the floor of the House by

that Member.
(1)



(i1)

Susitct

Shri Bhagwan Snhankar Rawat. . . . . . . .. . ..
Shri K.S.R. Murthy.. . . . . . .. o,

Shri Anant Gangaram Geete. . . . . . . . .. ...
Shri Sukdeo Paswan. . . . . . ..
Shri Indrapt Gupta.. . . . . . .. ...

INSURANCE REGULATORY AUTHORITY BILL
Shri Basu Deb Acharia. . . . . . . ..

CotLumns

267—272
272274
274—285
285—287
288—297

297—300



LOK SABHA DEBATES

LOK SABHA

Monday, August 4, 1997/Shravana 13,
1919 (Saka)

The Lok Sabha met at Three Minutes past
Eleven of the Clock.

[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
[Translation]
Promotion of Tourism from Gulf Countries

*161. SHRI RAJENDRA AGNIHOTRI
Minister of TOURISM be pleased to state :

: Will the

(a) whether there is a wide scope for promotion of
tourism in the country from the Gulf countries;

(b) if so, the details thereof; and

(c) the steps taken to increase the number of tourists
in the country coming from the Gulf countries and the
outcome thereof?

[English]
THE MINISTER OF TOURISM AND MINISTER OF

PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) to (c) A statement is laid on the Table of the Sabha.

Statement

(a) and (b) Yes, Sir. There is wide scope for
promotion of tourism in the country from the Gulf
fountries for the following reasons :-

(i) Gulf tourists are traditionally fond of India.
Both the countries have age-old trade,
cultural and historical links.

(i) Gulf tourists travel mostly during summer
months (April-June), which is India's off
season. This also helps us to encourage
hotel occupancy in the off-season and
movement of summer traffic to various
regions.

(iii) Gulf tourists consider that India provides
value for their money.

(iv) The Gulf states are well connected by air
from India and the time taken to reach India
from the Gulf states is not much.

(v) The Gulf tourists are very fond of shopping
and India offers an excellent opportunity for
purchasing goods and services.

(c) A planned marketing and advertising strategy
has been devised to increase the inflow of Gulf tourists
to India utilising print and electronic media, providing
publicity material in local language, targeting the
potential travellers, extending support to tour operators
and travel agents and organising seminars/conferences
and through participation in tourism and travel fairs etc.

[Transla tio;{]

SHRI RAJENDRA AGNIHOTRI : Mr. Speaker, Sir, |
want your protection since my questions are related to
the hon. Minister. | would like to know the number of
tourists from the gulf countries to India during 1994-95-
and 1995-96, places they liked to visit, steps taken by
tourist department for the further development of
historical, natural scenic and picturesque places of Uttar
Pradesh and Madhya Pradesh like Jhansi, Lalitpur,
Tikamgarh and Chanderi and the amount allocated in
the current financial year for the development of these
tourist places?

[English]

SHRI SRIKANTA JENA : Sir, from the Gulf countries,
the figures for 1994-95...(Interruptions)

[Translation]

SHRI RAJENDRA AGNIHOTRI : Mr. Minister, Sir,
you can speek in Hindi.

[English]

MR. SPEAKER : Why do you make that suggestion
when we have translation facility?

[Translation]

SHRI SRIKANTA JENA : The number of tourists in
1994 is 1,31,690 in 1995, 1,30,175 and in 1996 it is.
1,02,918. The percentage of tourists decreased because
of Ayodhya incident and Mumbai bomb blast. It is
gradually picking up. So far as the promotion of Gulf is
concerned, they have India as the target area because
during rainy season, more and more people want to
see India for shopping. They are high spenders and
their infrastructure is good. Besides, language-wise, they
are close to India. They have good air-link from these
countries. Therefore, they want to visit India, specially
Mumbai and Goa. Since they have no train service in
their country, they are very much attracted to see and
travel by train. We are chalking out package for rainy
season when they have summer season in their
countries. So far one lakh...(Interruptions)

SHRI RAJENDRA AGNIHOTRI : Mr. Minister, please
consider my question.

SHRI SRIKANTA JENA : It was previously one lakh
thirty thousand, then two lakh and now we are targetting
five lakh. Therefore, detailed package and programmes
are being started from this year.
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SHRI RAJENDRA AGNIHOTRI : Mr. Speaker, Sir, it
was not my question. | wanted to know names of the
places liked by them and the plans chalked out by the
Government for the development of historical places
and places of scenic beauty and picturesque spots of
Uttar Pradesh and Madhya Pradesh like Jhansi, Lalitpur,
Tikamgarh and Chanderi and the amount allocated
during the current financial year?

[English]

SHRI SRIKANTA JENA : Sir. | fully agree with the
hon. member that beautitul locations and destinations
in and around Jhansi can be connected. The Defence
Minister is also suggesting that Jhansi can be one point,
where the nature’'s beauty is there. We can improve
that, provided we get the support from the State
Government...(Interruptions)

[Translation]

SHRI RAJENDRA AGNIHOTRI : Please let us know
as to what the Government proposes to do? You may
enquire the hon. Defence Minister about the number of
historicai places which abound in scenic beauty. | seek
your sympathy and assurance.

SHRI SRIKANTA JENA Please give your
suggestions and the Government of India will do
whatever is possible.

SHRI RAJENDRA AGNIHOTRI : Mr. Speaker, Sir,
whether the hon. Minister is aware that the decrease in
the number ot Gult tourist is due to adverse conditions
prevailing in these areas, such as dirt and filth around
Tajmahal, moisture in Ajanta-Ellora caves, criminal
activities between Goa and Quillon, Drug-peddling in
Pushkar and increasing pollution in lakes. In addition,
how many semnars to attract the Gulf tourists and the
tourists from other countries have been organised in
India during 1995-96 and 1996-977 What are the major
decisions that have been taken in these seminars and
the details of co-ordination set up with world tourist
organisations.

[English]

SHRI SRIKANTA JENA : So far as Taj Mahal, and
other tourist places in the surrounding areas are
concerned.

[Translation]

You are saying that the dirt and filth is increasing
in the surrounding areas. For this purpose, if the State
Government and local municipality pays proper attention
towards the tourism, the prevailing situation can be
changed.

SHRI RAJENDRA AGNIHOTRI : Sir, what is your
responsibility in this regard?

SHRI SRIKANTA JENA : The Union Government
can provide financial assistance, literature and extend
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suggestions but it has to be implemented by the local
authority.”

SHRI RAJENDRA AGNIHOTR! : But what would
you like to state about the monuments under
Archaelogical Survey of India?

SHRI SRIKANTA JENA : So far as Archaelogical
Survey of India is concerned, we write letters to this
department for the proper maintenance of the monuments
and if the monuments are surrounded by filth, tourists
would not like to visit these places. Besides, you have
asked as to what has been done for promoting tourism
in Gulf countries and the number of seminars held in
this regard. As | have told.earlier, we are holding
meetings through our Dubai based regional office of
the director for the promotion of Tourism and organising
exhibitions.

[English]

MR. SPEAKER : You cannot enter into an argument:
during the Question hour.

(Interruptions)

[Translation]

SHRI RAJENDRA AGNIHOTRI : Mr. Speaker, Sir,
my question is that what steps the Government propose
to take to check the narcotics peddling in Pushkar and
pollution near Ajanta and Ellora...(Interruptions)

[English]

MR. SPEAKER : No. Not allowed. Mr. Minister, you
answer to the first supplementary and then finish it off.
The Member cannot enter into an argument like this in
the Question Hour.

[Translation]

SHRI SRIKANTA JENA : | have recently held a
meeting of our overseas officers since we have a target
to attract still more tourists from the Gulf countries tc
India. We have more than two hundred air routes for
Gulf countries.

[English]

That means, we are well connected with the air
activity so far as the Gulf is concerned. Our office at
Dubai is promoting-and participating in different tourism
activities there. They are attracting the tourists and giving
literature to them. They are promoting tourists to go to
India in a big way because generally the attraction of
the tourists is more towards Europe than India. But in
the Southeast Asia, India comes first as far as the Gulf
is concerned. Their choice is India. But in India also, we
have to take a little care of them because they want to
spend money and they also want a little comfort. They
want to see rains, particularly in Bombay, Goa and
Sindhdurg. They want to see rainfalls and come to see
rains. We are trying our best in that direction.
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COL. SONA RAM CHOUDHARY : Through you, |
want to draw the attention of the hon. Minister. This is
regarding Jaisalmer town. The town is on the world
map, especially the Fort, which can be called the Eighth
Wonder of the World.

What is happening is, tourism is neglected there.
There is no proper hotel, though now Mr. Jaswant Singh
is constructing it, yet that is also only three-star hotel.
What is happening is, because the people there are
very poor, they cannot construct hotels. There is no
flight also.

Through you, | want to draw the attention of the
Minister of Tourism and the Minister of Civil Aviation
...(Interruptions) There was a question about four days
back and he said that he would be considering it this
Winter. But already time is running out and nothing is
coming. For constructing hotels also, they are not doing
anything.

As mentioned here, Gulf tourists come during
April-June. During that time, the temperature shots up
to 52 to 55 degree Celsius. So, air-conditioned hotels
should come. Galore of tourists, especially from the
Gulf countries want to come to this place. But nothing
has been done. As you know, this is a desert and
underdeveloped district. But nothing has been done.

I want to know, through you, whether the Minister
would like to give some assurance to the House for
promoting tourism there.

SHRI SRIKANTA JENA : As you know, of late,
Jaisalmar Fort is really coming up as one of the most
important tourist attractions and the foreign tourists are
more attracted to that particular location.

Recently, Taj Group, ITC Group and Oberoi Group
have been allotted lands to construct hotels there. So
far as the flight is concerned, Indian Airlines has agreed
to give air connection to that site. | am sure, it will take
another three to four years. But ultimately the private
industries and private groups are coming up for five-
<tar hotels around Jaisalmer Fort.

COL. SONA RAM CHOUDHARY : Sir, politics are
being played about the flight going to Jaisalmer.

Will the hon. Minister give an assurance; because
there are some people with vested interests who want
the flights to go to Jodhpur so that occupancy rate in
hotels at Jodhpur goes up?

MR. SPEAKER : The Minister has already given an
assurance. Hon. Minister, do you want to give a second
assurance?

SHRI SRIKANTA JENA : | will certainly pass it on
to the hon. Minister of Civil Aviation.

SHRI P.S. GADHAVI : Sir, in reply to this question,
the hon. Minister has given all the reason why the Gulf
countries are traditionally fond of India. We have age-
old trade, cultural and historical links with the Gulf
countries.

SHRAVANA 13, 1919 (Saka)
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In this respect, | would like to inform the hon.
Minister that Gujarat, particularl the Kutch region, has
age-old trade, historical and cultural relations with the
Gulf countries.

In Gujarat, there are so many tourist spots. like Gir
Forests, etc. and in Kutch, there are so many
potentialities, like sea beaches etc. which can be
exploited. Just recently, signs of 5000 year old Harappan
culture have been found in Dhaula Veera. But to develop
this area, there are no infrastructural facilities provided’
by the Government. There is no daily airlink to Kutch,
though there is an airlink between Kutch and Mumbai
tor the last so many years, but that too is only four times
a week. There should be a direct daily flight between
Gulf countries and Ahmedabad and there should be a
daily flight between Mumbai and Kutch.

| would like to know from the hon. Minister what
steps he is going to take to develop that area and what
infrastructural facilities he is going to provide in Gujarat.
I would also like to know from the hon. Minister, in
coordination with the Minister of Civil Aviation what he
is proposing to do for develpment of infrastructural
facilities at Dhaula Veera.

SHRI SRIKANTA JENA : Sir, so far as Gujarat,
particularly the Kutch area of Gujarat, is concerned. the
potentiality is there but it has not been so far exploited
properly. To exploit it properly and to link it with the Gulf
countries and other areas, the State Government's role
is also equally very important.

Regarding air connectivity, though Ahmedabad has
been declared as an international airport, | think, the
Gulf airlines do come to Ahmedabad and | think the
Civil Aviation Minister...(Interruptions)

SHRI P.S. GADHAVI : These flights are not coming
daily.

SHRI SRIKANTA JENA : | will send that suggestion
to the Civil Aviation Ministry.

But so far as development of infrastructural facilities,
like hotels, etc., are concerned, the State Government
has to come up with a different policy there.

Recently, | had a meeting with the hon. Chief
Minister of Gujarat and | am told that he was taking
keen interest to develop that particular area so that
tourism can be developed.

[Translation]

L.P.G. Connections

+
*162. DR. ARVINC SHARMA :

SHRI NARENDRA BUDANIA :

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether the Government have taken a decision
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to provide L.P.G. connection to all towns and cities with
the population of twenty thousand and more and
applications have been invited from the residents of
such towns and cities;

(b) if so, the number of applications received by the
Government. State-wise and the number out of them
who have been issued L.P.G. connections and those
which are pending;

(c) the time by which the applicants on the waiting
list are likely to be provided L.P.G. connections;

(d) whether the Government are taking any action
to provide L.P.G. connections to the large number of
applicants on waiting list with a view to protect the
environment depleting due to the use of the forest based
fuel; and

(e) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) to (e) A
statement is laid on the Table of the House.

Statement

(a) Yes, Sir. Presently towns/markets having a
population of more than 20,000 as per 1990-91 census
have been covered for LPG supply in the country.
Prospective customers can register themselves for new
LPG connection with the existing LPG distributorships
or new distributorships being opened in those areas.

(b) and (c) Applications for release of LPG
connections are not invited or received by the
Government. The prospective customers have to register
themselves with and are provided LPG connection by
the LPG distributors.

(d) and (e) The existing LPG customer strength in
the country as on 1.4.1997 is 293 lakhs and 141 lakhs
persons are on waiting list. Subject to availability of
product, LPG connections are released regularly
through Annual Enrolment Plan. Apart from releasing
connections to customers in accordance with the
priorities fixed by the Government, it has been decided
to release LPG connections to all eligible persons who
are on the waiting list before 1.1.1991. In order to protect
environment, LPG connections are released to hilly
areas and Taj Trapezium on priority. Efforts are on to
extend LPG facility to rural areas as well. It is planned
to liquidate total waiting list and release connection on
demand by the year 2001-2002.

DR. ARVIND SHARMA : Hon'ble Speaker, Sir,
consumers are provided LPG connections by the
Government through distributors and distributors are
selected by Qil Selection Board but Oil Selection Board
has not been reconstituted. Since February-March, 1996
due to which about three to four thousand applications
have been pending for providing LP@ _Agencies. You
can see that on the one hand, the Gevernment talks
about the upliftment 6f rural and backward classes, but
on the other hand, three-four thousand applications have
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been pending with the Oil Selection Board. Through
you, | would like to know as to by when the Qil Selection
Board would be reconstituted and what are the reasons
for the delay occuring in this matter.

My second question in this regard is whether the
said delay has been caused due to the scams in the
previous Qil Selection Board. | want that the Government
should tell the House the reasons for the delay in the
constitution of the Board. If there have been complaints
regarding the scams committed during the last Board,
whether the House would be taken in confidence before
the reconstitution of the Oil Selection Board because it
is heard that now its criteria has been changed, now
there would be two General Managers in that. | request
that the Government should make it clear whether the
House would be taken into confidence or not while
reconstituting Oil Selection Board.

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, there
had been a lot of dispute regarding Oil Selection Board
in the past. The case was even taken to the court.
Therefore, the present Government issued some
directions during the time of Deve Gowda ji. He was the
Prime Minister at that time and also holding the charge
of Petroleum Ministry. He issued direction that a
commission would be constituted which would be
headed by a retired judge of High Court and there
would be Deputy General Managers of two Oil
companies as its Members. When the new Government
was formed, we requested the Prime Minister that there
should also be a public representative in it because he
understands the difficulties of the public. He told us that
for the time being its implementation should be stopped.
We would constitute the committee within a week which
would consist of a retired High Court judge and two
Deputy General Managers as decided, and when the
Prime Minister would clear the proposal that a public
representative should also be included in it, we would
include that also, we put this proposal before the House.

DR. ARVIND SHARMA : Some changes are being
made in the criteria. | request you that it should b
discussed in the House. It is an important issue in
which we also talk about rural and backward people. It
should be discussed in the House as to how Oil
Selection Board should be constituted and how these
things should be included in it.

If we take LPG cylinder from the godown, we have
to pay two and a half rupee less, but the consumer
does not know that he is to pay two and a half rupee
less. A blue card has been issued to LPG consumers.
| want that a red card should be issued separately and:
because of it, the poor man, the unknown person would
know that cylinder can be obtained by paying two and
a half rupee less on Red card. It is an important issue
and it should be discussed in the House. By when you
would attain the target of clearing 3000 Gas
applications? The Government says that LPG~
connections would be provided to all the villages having
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population of 20.000 by the year 2000 A.D. How it is
possible when Oil Selection Eoard has not been
constituted for the last one and a half year. It is a very
important issue. It should be discussed in the House.

[English]

MR. SPEAKER : It i5 a suggestion. | think, the han.
Minister has noted it down.

SHRI N.S.V. CHITTHAN : Mr. Speaker, Sir, the hon.
Minister has given a stalernent that as on 1.4.1997, 141
lakh peisons are on waiting list. The hon. Minister has
also menlioned in his staletnent, wiuch has been laid
on the Table of the House, that it has been decided to
release LPG connections to all eligible persons who
are on waiting list before 1.1.1991. May | know trom the
hon. Minister as to when will this waiting list as on
1.1.1991 be cleared and how many are there in the
waiting list?

Now | come to seconu part of my question. The
hon. Minister has given a very rosy picture to this House
and to the nation. He has said in his reply that it is
planned to liquidate total waiting lict and release
connection on demand bty the year 2001 2002. What
are the concrete steps the Government has taken to
liquidate al! these wait-lists”

[Translation]

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, the
Oil Companies have been issued orders that waiting
list before 1.9.91 should be cleared. If any applicant is
left and he writes in this regard, it may be cleared
immediately. We have said that LPG would be made
available on demand by the year 2000. The Oil
Companies have fixed this target that in the vear
1997-98, 40 lac connections would te providad anc
accordingly new LPG agencies would be opened. It is
not a rosy picture, but the decision taken by the
Government is this that 40 lac connections would be
provided in the year 1997-98. Mr. Speaker, Sir. we have
been making preparation for providing 50 lac
connections in the year 1998-99, 50 lac connections.in
the year 1999-2000 and 20 lac connections in the year
2001-2002. We understand that after that we would be
able to supply LPG on demand.

SHRI BHERU LAL MEENA : Mr. Speaker, Sir, there
is a long list of the applicants for new gas agencies.
The hon’ble Member has told that large number of
applications are under consideration of the Ministry.
The Government has decided that gas connections
would be provided through earlier gas agencies on
payment of rupees four thousand. | want to say that in
this way gas connections would never be provided in
rural areas because new gas agencies would not be
opened and there would not be any town in the rural
area having 20 thousand or more population due to
which the rural area would not get any benefit of this
proposal.

SHRAVANA 13, 1919 (Saka)
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Mr. Speaker, Sir, | have been repeatedly saying in
this House that there should be a Gas Agency at
Panchayat Samiti level bacause forests have been
completely destroyed. The department of forest has
banned cutting of wood. People are not getting fuel
wood. Even otherwise also, the wood is not available.
Then how the rural areas are going to get the benefit
of LPG? The Minister has told that LPG would be made
available to all by the vear 2000 A.D.

I think that this facility would be provided only in
the urban areas and rural areas would be deprived of
it while 80 percent people of our country live in villages.
These people are not being benefited hy these gas
agencies and the hon'ble Minister has stated that in
future also only 20 percent people of urban areas in the
country would get benefit of these gas agencies.
Therefore, | would like to request hon'ble Minister
through you that one L.P.G. agency be opened in each
Panchayat of the country so as to provide L.P.G. facility
to the rural people.

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, we
proposed to set up a gas agency within the radius of
15 kilometres of a town having the population of more
than 20 thnusand. Here | would like to make it clear that
despite that, gas agency would be viable or not is not
certain because it is difficu!t to predict that how many
people would avail this facility. Hence the Government
have decided that efforts would be made to open gas
agency within the radius of 15 kilometres of the town or
villages having the population of more than 10
thousands. Its radius is being increased because a
village has much less population.

Mr. Speaker, Sir, hon'ble Member has stated that
village people would not be benefited by this facility
and the felling of trees has been stopped. It involves
the question of environment. In this connection | would
like to submit that the Government have decided that
gas be provided immediately on demand in the hilly
areas which are situated at the height of two thousand
feet and waiting list should be cleared in these areas.
| hope that waiting list would be cleared this year
because, major problem there is, non-availability of
wood. Mr. Speaker, Sir, second point is this that Taj
Mabhal is situated in a beautiful place. Government has
issued order that L.P.G. be supplied to the residents
residing around it on demand so as to maintain its
beauty and save it from the smoke so L.P.G. is being
supplied to this area.

SHRI BHAGWAN SHANKAR RAWAT : Mr. Speaker,
Sir, | am a Member of Parliament from Agra. Hence |
raised hand to speak. Whatever hon'ble Minister has
stated is not true. Despite the order of the Union
Government and Supreme Court, L.P.G. is not being
provided to the residents of trepazium area and nor
these connections are being given to the rural areas.
...(Interruptions)
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MR. SPEAKER : No, Rawatji, it is not proper. Please
sit down.

SHRI VIRENDRA KUMAR : Mr. Speaker, Sir, | would
like to draw the attention of hon’ble Minister through
you that L.P.G. agencies in the country are harassing
the applicants who are on waiting list and their way of
providing information to these applicants is improper
and faulty due to which they do not get L.P.G. connection.

Mr. Speaker, Sir, | would like to draw the attention
of hon'ble Minister through you towards the owners of
L.P.G. agencies in Sagar. Many irregularities are being
committed there. Applicants on waiting list are not
informed in time and after passing due time when the
applicants go to agency to collect information regarding
their connection they are told that their serial number
has lapsed. At present waiting list of L.P.G. has 17
thousand applicants in Sagar. L.P.G. connections are
being provided through the agency ignoring this list. In
the past applicants upto serial No. 12 thousand were
given evasive reply that their number had lapsed. Such
irregularities are being committed there. At the same
time when they go for connection they are asked to
pay Rs. 1500 to 2000 in black and no action is being
taken against the owner of the L.P.G. agency despite
the complaints made in this regard.

Therefore, | would like to know from hon’ble Minister
that what action is being taken by him to remove these
irregularities?

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir,
department or concerned companies take action
regarding the irregularity committed in the matter of
L.P.G. connections. Hon’ble Member has made
complaint about the distribution of L.P.G. in Sagar. If he
makes his complaint in ‘writing, it would be forwarded
for necessary action.

SHRIMATI BHAGWAT! DEVI : Mr. Speaker, Sir, jungle
inhabitant be permitted to speak on jungle and | am
jungle inhabitant. In the city, Harijans...(Interruptions)

MR. SPEAKER : On this occasion no need to deliver
speech but you can ask question.

SHRIMATI BHAGWATI DEVI : Harijans and labourers
can not live in the citv because their jhuggies are
demolished. The same thing is happening in jungle.
Harijans, Adivasis and backwards are being driven out
from the jungles. It does not matter if poor people are
dumped in sea. If they cut wood from jungles, these
lose their beauty. They have no source of income other
than wood. Therefore, the poor are being asked to leave
jungle. There is no cleanliness in the city rather there
is filth and, therefore, jhuggies of poor are being
demolished.

| would like to submit that dump all the poor people
in sea. As a result of which they will not come into the
contact of the rich. When the matter of construction of
accommodation comes up, the services of poor are
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requir®Y... (Interruptions) the same thing is happening
in the matter of gas. When we people use wood as fuel,
why should we talk about gas? Now they are not allowed
to cut wood. Poor are being attacked from all sides.
How can we save ourselves from this attack? We are
very much worried about it...(Interruptions)

MR. SPEAKER : You ask your question.

SHRIMAT! BHAGWATI DEVI : Poor bring wood from
jungle and use as fuel. If gas is provided to the poor
free of cost, only then jungle can be protected. If you.
don't give it free, we will indulge in theft. Thereafter you
can say whatever you like...(Interruptions)

MR. SPEAKER : Well, sit down, you must give some
reply.
SHRI JANESHWAR MISHRA : The Government

have decided to provide 10 lakhs L.P.G. connections
every year in rural areas...(Interruptions)

[English]

MR. SPEAKER : Q.No. 163, Dr. Asim Bala. | cannot
allow everybody. There are so many other questions.
Thirty-five minutes are alredy over and we have finished

-only two questions. Dr. Asim Bala.

(Interruptions)

MR. SPEAKER : No, please. You cannot finish the
whole one hour in one question. Other questions are
also equally important.

(Interruptions)
MR. SPEAKER : Mr. Minister, please reply.
(Interruptions)

[Translation]

VAIDYA DAU DAYAL JOSHI : Mr. Speaker, Sir,
Members of Lok Sabha are not getting the facility of gas
connection while the Members of Rajya Sabha are
availing this facility...(Interruptions)

[English]

MR. SPEAKER : Joshiji, you are an elderly man.
Please take your seat.

(Interruptions)
MR. SPEAKER : We are on the next questions.
(Interruptions)

Leakage of Question Papers

+
*163. DR. ASIM BALA :

SHRI K.P. SINGH DEO :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether any enquiry has been ordered into the
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spate of leakages of question papers for the entrance
tests conducted this year by the Indian Institute of
Technology, the Delhi College of Engineering, University
Grants Commission and other bodies;

(b) if so, the findings thereof, including the action
taken/proposed to be taken against those found guilty
in this regard; and

(c) the steps proposed to be taken to avoid
recurrence of such leakages in future?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) to (c) The CBI has undertaken the investigation of
the cases of alleged leakages of question papers for
the Joint Entrance Examination (JEE) conducted by the
1ITs and the National Eligibility Test (NET) conducted by
the UGC this year. The investigation is not yet over.
There was no leakage of question papers for the
entrance test for admission to Delhi College of
Engineering and other bodies.

DR. ASIM BALA : Sir, the leakage of question papeis
is a national problem and an important one also. Every
year, in most of the States, question papers are being
leaked out and no measures are being taken against
this menace. CBI and IB inquiry into the IIT and UGC
incidents is welcome. But, Sir, the whole organisation is
involved on a gigantic scale, with no guarantee for
foolproof security measures. Teachers are more often
paper-setters for the very examination for which they
offer private coaching. To get rid of this menace, | would
like to know from the Minister whether the Government
is thinking to change the whole examination system
and form a Question Bank.

SHRI! SRIKANTA JENA : Sir, in the history of IIT, this
is the first instance where the question paper was leaked
out and the examination was cancelled. The
examination was held again and the result is going to
be announced soon. The loss of time to the students is
also being compensated by cutting down the holidays.
This had been discussed earlier also in this House. The
leakage of question paper for IIT examination is a serious
matter and that is why the CBI inquiry has been ordered
by the Government itself. The Government is still waiting
for the CB! inquiry report to come. Once the report is
available, the IIT and the Government will take
appropriate action on that.

DR. ASIM BALA : It is not a question of saying that
the CBI and the IB inquiry are going on. It is an important
social problem. So, to solve this problem, | have given
a suggestion also in my question, that is, creation of a
Question Bank. | would like to know whether the
Government is going to accept that suggestion to change
the whole examination system by creating a Question
Bank.

SHRI SRIKANTA JENA : Sir, the hon. Member is
saying that the entire examination system has to be

SHRAVANA 13, 1919 (Saka)

to Questions 14

changed. It is a suggestion and the Government has
taken note of that.

DR. ASIM BALA : Is the Government going to bring
some Bill against private coaching, tutorial homes and
private tuitions?

SHRI SRIKANTA JENA : Sir, last time also this
question was answered. To curb this problem, private
tuition and coaching have to be stopped. In that
direction, the Government is working out certain
measures which will curb these kinds of activities.

DR. ASIM BALA : | wanted to know whether the
Government is going to bring it in the form of a Bill.

SHRI SRIKANTA JENA : Sir, at this point of time, |
am not in a position to say whether the Government is
preparing to bring a Bill or not.

SHRI PRITHVIRAJ D. CHAVAN : Sir, before | come
to my Supplementary, | would like to seek a clarification
from the Minister. The Minister has replied here that
there is no leakage of question paper for the entrance-
test for admission to Delhi College of Engineering. If it
is so, then why is that examination being re-conducted?
I would like this to be clarified. | think there is a problem
here.

Now | come to my Supplementary. The leakage of
question papers of prestigious institutions has now
reached epidemic proportions.

Sir, the Indian Institute of Technology is one premier
institution in the country where this epidemic had not
touched. But now we have the question papers of LI.T.
Joint Entrance Examination being leaked. It was leaked
in the States of Bihar and Uttar Pradesh. It is very
significant. Lucknow and Patna are the two main
centres...(Interruptions) The nexus between the coaching
classes and the people who are involved in organising
the J.E.E. is very obvious because the premium
demanded by the people to get through the 1.I.T. is very
very high. It is welcome that the C.B.l. inquiry has been
ordered. But, specifically the nexus between the
coaching classes and the organisers has to be
investigated and that too very soon.

Lot of parents have been put to great difficulty
because of this leakage. This cannot be compensated.
The mental torture and agony cannot be compensated.
| would ask the Government whether they are thinking
of entering into a registration system for registering the
coaching classes particularly for I.1.T., 1.A.S. and other
examinations. This is the first part of my question.

Secondly, a suggestion has been made that like
the |.A.S. examination there should be a preliminary
examination for I.I.Ts. also, and then it should be
followed by a final examination for a-limited number of
people at limited number of centres. It is because when
you have a large number of centres, this is the problem
that comes.

These are the two parts of my question.
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SHRI SRIKANTA JENA : Sir, many kinds of
apprehensions are there. So far as this particular issue
is concerned, normally the I.I.Ts. used to send the
question papers just one day before the examination.

SHRI NIRMAL KANTI CHATTERJEE : That is enough
for them.
SHRI SRIKANTA JENA : But this time, in view of the

May Day holiday and as there was a Bandh call for
another day, the question papers were despatched two
days before the examination to Patna and Lucknow.
The Government is not in a position to say whether the
question papers have been leaked from those particular
centres or not. Unless the investigation is over it cannot
be said that the question papers were leaked from that
centre itself. This is a matter of concern for everybody
and particularly the students and parents who have
really undergone serious mental and financial problems
because the students have to appear in the examination
for the second times, and then the time is lost to them
and all that. That is why the Government have directed
them to hold an inquiry. The L.I.T. authorities are also
shocked as to how this could happen. It has never
happened in the past thirty years. The credibility of
I.L.Ts. is also. their concern. That is why they are also
working for foolproof measures so that such thing does

not happen in future.

So far as the re-examination in Delhi College of
Engineering is concerned, actually the question paper
was not leaked. In fact, from one student it was found
that along with the question paper, the answer sheet
was also tagged. That was how this was leaked. There
were also some printing errors in the question papers.
That is why the One-Man Committee which investigated
the matter recommended that it should be cancelled
and re-examination should be held. :

SHRI PRITHVIRAJ D. CHAVAN : Sir, he has not
answered the second part as to whether they are
considering holding the preliminary examination or not.

MR. SPEAKER : That is a suggestion. | think the
Government will certainly note down that suggestion.

SHRI SRIKANTA JENA : Yes sir.

MR. SPEAKER : In fact, both your questions were
not questions but they were suggestions - one for the
investigating agency and the other for the Government.

[Transiation]

SHRI VIJAY GOEL : Mr. Speaker, Sir, the incident in
I.L.T. may have taken place for the first time but the
attention of the Union Government must have been
drawn towards rest of the Universities, where this
leakage takes place time and again. When the
examinations were held in L.I.T. again, by that time some
students had taken admission at other places. Now
those students want that they must get admission in
L.LT. again. It seems to me that there is mismanagement
in filling the seats being vacated by them. Whether the
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Government will set up a grievance cell for this, which
will ensure that admissions in 1.1.T. are given to genuine
students because of the re-examination conducted after
the leakage of paper? | have been putting questions on
this issue for the last three sessions, which is very
important one-the question that tutorial classes are not
being conducted in Delhi University. All the three times
the reply came that information is being collected. Due
to this the private coaching phenomena is increasing
rapidly. Whether the hon’ble Minister will reply as to
why this is not being replied to for the last three
sessions. A lecturer in Delhi University has to take 18
classes, out of these, he is not taking nine classes
officially. That is why | want infromation on these 2

points from the Minister.

[English]

MR. SPEAKER : That is a different subject.

SHRI SRIKANTA JENA : Sir, | think both the question
are in the form of suggestion and the Government has
taken note of them.

[Translation]
Construction of National Highways/Bridges

+
*164. SHRI RAJABHAU THAKRE :

SHRI DATTA MEGHE :

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a) the total number of National Highways and
Bridges taken up for construction during the Eighth Five
Year Plan, State wise;

(b) whether the work undertaken on these highways/
bridges has since been completed;

(c) if so, the details thereof and if not, the reasons.
for delay; and

(d) the time by which the projects under construction
are likely to be completed?

[English]

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (d) A statement is laid on
the Table of the Lok Sabha.

Statement

(a) and (b) The details indicating the position are
given in the annexure enclosed.

(c) Development of National Highways is a
continuous process. Some of the on going works have
been delayed due to difficulty in land acquisition, delay
in shifting of utilities, change of scope due to site
conditions, unprecedented floods, contractual failures
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and problems, iegal disputes, stay order granted by
courts and non-availability of sufficient funds, etc.

(d) Works in progress, being in different stages of
construction, will get completed in phases upto year
2000 or so.

Annexure

Statewise List showing position of National Highway
works in progress/completed during Eighth Five Year

Plan.
S.No. State No. of No. of
works in works
progress completed

during during
Eighth Eighth

Plan Plan
1. Andhra Pradesh 220 154
2. Arunachal Pradesh 14 4
3. Assam 159 79
4. Bihar 206 119
5. Chandigarh 6 2
6. Delhi 21 14
7. Goa 50 24
8. Gujarat 246 160
9. Haryana 76 49
10. Himachal Pradesh 175 95
11. Jammu & Kashmir 4 2
12. Karnataka 130 59
13. Kerala 131 74
14. Madhya Pradesh 183 97
15. Maharashtra 260 170
16. Manipur 04 54
17. Meghalaya 119 86
18. Nagaland 14 7
19. Orissa 215 120
20. Pondicherry 8 2
21. Punjab 96 66
22. Rajasthan 176 92
23. Tamil Nadu 230 143
24. Uttar Pradesh 255 164
25. West Bengal 187 105
Total 3275 1941
[Translation]

SHRI RAJABHAU THAKRE : Mr. Speaker, Sir, our
country is completing fifty years of independence. In
this counry Tribal areas are still underdeveloped. There,
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tribals are not getting the benefits due to them because
of lack of roads to reach their areas. Due to lack of
roads, development could not take place there. When
you accord approval to any of National Highway or
sanction money for this purpose, whether you put any
condition on states that the National Highways passing
through these undeveloped areas be completed on
priority basis.

[English]

SHRI T.G. VENKATRAMAN : Sir, the question which
the learned Member has originally asked is only general
in nature. Now, he is asking a specific question whether
any amount has been allotted to adivasi areas. If a
specific question is asked now, then, | require a notice.

[Translation]

SHRI RAJABHAU THAKRE : In reply to the question,
the Minister has said that in the Eighth Five Year Plan
the target was of 3275 works, out of that 941 works
have been completed. Rest of the works will be
completed by 2000. The reasons for non completion of
works in Eighth Five Year Plan as explained by the
Minister were non-acquisition of land, pendency of legal
cases, stay orders given by courts and non-availability
of sufficient funds. But it has also been said that these
works will be completed by the year 2000 A.D. | would
like to ask the Minister whether these hurdles would be
removed by the year 2000 A.D. and remaining works
would be completed?

[English]

SHRI T.G. VENKATRAMAN : Sir, the bottlenecks are
there. We have passed the Land Acquisition Act. We
are taking steps on the land side also. We are also
speeding up all the other areas to the effect that
everything will be over by the year 2001.

SHRI K.S.R. MURTHY : The Minister has mentioned
all the difficulties. It is all right. But what are the steps
being taken? You say that you have passed the Land
Acquisition Act, but certainly you are not going to make
it better as delay in shifting of utilities, change of scope,
unprecedented floods, contractual failures and non-
availability of funds etc. are there. Do you have enough
funds? What is the infrastructure that you want to build
in this country? What have you done during the Eighth
Plan? Have you surrendered any funds during the Eighth
Plan? How many new National Highways you have got
in the Eighth Plan? What is your objective for the Ninth
Plan? Are you going to bring in new National Highways?

SHRI T. G. VENKATRAMAN : With regard to funds,
the hon. Member and the House are fully aware of the
fact that in the First Plan, the budgetary support was 1.4
per cent and in the Eighth Plan, it was 0.6 per cent. But
anyway, we are banking upon the Resolution passed
by the House on a queStion of 5 per cent cess on diesel
and petrol. That matter is still pending with the Cabinet.
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If it is released, | will be able to give pronouncements
with regard to National Highways. Otherwise, as far as
the present position of funds is .concerned, | could not
pronounce any new National Highway. We hope that it
will be cleared by the Cabinet. We will be able to say
something about National Highways only after it is
cleared by the Cabinet.

SHRI B.R. PATIL : Regarding development of
National Highways, the hon. Minister has said in his
reply that the on-going works have been delayed due
to difficulty in land acquisition etc. | would like to put a
specific question regarding National Highway No. 13
between Bijapur and Bangalore. It also touches
Chitradurga where National Highway No. 4 is
already there. Due to non-availability of funds, about
100 kilometres of road is in a very bad condition and
every day thousands of vehicles are moving on that

road.

Sir, this road had been opened to public traffic for
the last 11 years. In spite of the request made by the
Government of Karnataka, sufficient funds have not been
provided to National Highway No. 13. So, | would like
to know from the hon. Minister whether the Government
is going to provide sufficient funds for completion
of another 100 kilometres which is in a very bad
condition.

SHRI T. G. VENKATRAMAN : Sir, the main question
is general in nature, but a specific question has been
asked regarding a particular State. Therefore, | require
a separate notice.

Resource Crunch in Defence Forces

+
*165. DR. MURLI MANOHAR JOSHI :

SHR! SURESH PRABHU :

Will the Minister of DEFENCE be pleased to
state :

(a) whether the defence forces have been facing
resource crunch to meet its current and projected
requirements and whether the Army Chief has . invited
the attention of Government to the shortage of funds;

(b) if so, the details thereof;, and

(c) the steps taken to meet the requirement of funds
for the defence forces?

[Translation]

THE MINISTER OF DEFENCE (SHRI MULAYAM
SINGH YADAV) : (a) and (b) Allocation to Defence is
made from within the overall resource availability
keeping in view requirements of national security and
other sectors of the economy. Currently, a total of
Rs. 32000 crores have bpen provided to the Defence
forces in BE 1997-98 to meet their essential
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maintenance and modernisation needs. In addition,
Rs. 3620 crores have also been provided for meeting
the expected liability on account of the
recommendations of Vth Pay Commission. The
Government stands committed to adequately provide
any additional requirement of capital expenditure during

the course of the year.

(c) A detailed exercise has been carried out by the
Ministry of Defence in the recent past in consultation
with the Service Hgrs. to assess the essential fund
requirements of the Defence Services. This is currently
under active consideration of the Government.

DR. MURLI MANOHAR JOSHI : Mr. Chairman, Sir,
the situation is very piquant with the Government
that the reply has no relevance with the question which

Is

[English]
“whether the Defence Forces have been
facing resource crunch to meet its current
and projected requirements and whether the
Army Chief has invited the attention of the
Government to the shortage of funds;”

[Translation]

It has not been mentioned anywhere. The fact
remains that the Army Chief of our country wrote a letter
to the hon. Prime Minister informing him that the army
was facing economic crisis which had been adversely
affecting the defence capabilities of the country. He has
drawn the attention of the hon. Prime Minister to the fact
that the entire world knows about that but the
Government did not give the reply to that. Whether he
had drawn their attention or not? If he has drawn the
attention then in what way? Nothing has been mentioned
about the economic crisis they have been facing. No
reply is being given by the Government. It has been
mentioned in the Budget data that 36000 crore rupees
have been granted. What new thing the Government
has given? The reply to the question which we had
raised is not there in his reply. The question is something
else and the reply is something else. It is an amazing
happening. | would like to know through you if the Army
Headquarters had asked for 12666.75 crore rupees for
modernisation and reinforcing the equipment supplies
whereas the Ministry sanctioned 10024.90 crore rupees
only. The Finance Ministry sanctioned 7357 crore rupees

which was -almost fifty percent of the projected
requirement of the Army. The fifty percent was sanctioned
by the Finance Ministry and the hon. Finance Minister
gave the statement that he would sanction whatever
amount is asked for Defence. What is this? This is the
report of the Standing Committee and the entire House
has recommended that this amount should be received
by you. it has also been mentioned in it there is the
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resource crunch. See, | would like to mention it here
also that he had written to this extent :

[English]
“In real terms, the hike in Defence Forces
Estimate for 1997-98 is only notional”
[Translation]

Only a nominal increase has been made and they
have repeatedly said that they need more amount. The
Defence Department has asked for 4620 crore rupees
more for modernisation and you have received 1279
crore rupees only. | would like to know from the
Government that keeping in view all this, do you have
the resource crunch or not? Would you inform about
this or not? Would the army of the country get full arms
commensurate with their actual requirement or not?
The way Pakistan is piling up arms...(Interruptions)

MR. SPEAKER : Joshi ji, please conclude now.

DR. MURLI MANOHAR JOSHI : Please tell me, why
your Defence Budget is depleting every year. | would
also like to ask as to what percent of the GDP is being
spent in our country, as compared to Pakistan and
China, on defence? Please mention their and our
percentage. Later on, it should also be mentioned
whether there is resource crunch for the Indian army
or not?

SHRI MULAYAM SINGH YADAV : Mr. Chairman, Sir,
| would like to thank hon. Joshi ji that he has raised a
very important question since the Government has been
saying it time and again that no stone would be left
unturned to safeguard the unity and integrity of the
nation. | extend my thanks for the same. He has drawn
the attention of both the Government and nation by
raising this issue seriously.

As far as the question of 32 thousand crore rupees
is concerned, it is alright that the provision of 32
thousand crore rupees has been made. The remaining
three thousand crore rupees would be spent on the
Fifth Pay Commission. It is correct that the Defence
Ministry and the heads of the Forces have written letters
to the Finance Ministry and to Mr. Prime Minister. Due
to that, the Finance Minister while presenting the budget
had assured the entire House that the required amount
would be made available for procurement of the
necessary arms and ammunitions. Likewise you might
have observed that last year the budget of 27-28
thousand crore rupees was allocated, but later on it
went upto 29 thousand. | would like to assure the House
that as far as the defence is concerned, the required
amount would be made available for this purpose. As
far writing the letter, it is also true that not only they but
we also have written letters and have been writing to
the Finance Ministry and the hon. Prime Minister also
_‘and have been making efforts to get more and more
funds from them. Besides, we have requested them to
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make more provisions in the Ninth Plan. The decision
regarding it would be taken soon.

As far as the question of expenses of defence in
comparison with Pakistan and China is concerned it
would have to be accepted that our expenses are less
than their. You have raised the issue of GDP in
comparison with Pakistan and China then their's is much
and | do not know about the data. But as far as the
defence of our country is concerned we have been
spending 2.44 rupees which is quite lesser than that is
being spent in Pakistan and China. We have been
making efforts to spend more and more and to fulfil the
requirement.

DR. MURLI MANOHAR JOSHI : Mr. Speaker, Sir,
the hon. Minister has accepted the paucity of funds.
There is paucity of funds for the Navy, Air Force and the
Military. The Government admits it and have been saying
that more provisions would be made in the ‘Ninth. Plan.
The Navy takes much time in construction work. It has
been mentioned in the report of the Standing Committee
that :-

[English]

‘On the capability side, the Indian Navy's
inventory of ships has been on the decline
as no order for indigenous construction of
ships has been placed since 1986 due to
constraints of funds. As regards submarines,
the Navy at present has about 70 per cent of
the projected force levels of submarines
envisaged in their 15-Year Perspective Plan..
This will deteriorate further with the
decommissioning of first class submarines
and scheduled refit, repairs-cum-
- modernisation of other submarines etc., etc.”

[Translation]

These things cannot be made in one day. If you
want to develop the Navy, construct the ships and
submarines, then these cannot be made in 10-15 days
or in one or two months. Again, the same situation
prevails in the Air Force. Likewise, if there is paucity of
funds for purchasing arms then when would these be
bought. | would like to know if the Ninth Five Year Plan
has been prepared or not? The Standing Committee
has said that the Ninth Five Year Plan has not yet been
finalised. When the plan has not been finalised what
would. happen. | would like to know if the plan for the
Ninth Five Year Plan has been fully finalised or not?
What is your final recommendation, has the Cabinet
approved that and whether the necessary resources
are being mobilised for it?

SHRI MULAYAM SINGH YADAV : As far as economic

crisis is concerned, it would have to be agreed that the

country is ‘facing economic crisis but efforts are being
made to improve:the present condition. Whatever
economic crisis be there in the country, for the Defence
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purpose, there would be no compromise in the name
of economic crunch...(Interruptions)

12.00 hrs.
(Interruptions)

MR. SPEAKER : Please do not disturb. There are
some other hon. Members who want to ask questions.
Why are you disturbing?

(Interruptions)

[Translation]

SHRI MULAYAM SINGH YADAV : Mr. Speaker, Sir,
the hon. Member, is concerned due to curtailment in the
defence budget allocations during the last few years
and therefore it seems to be difficult to make it up within
one or two years. Even then the Government has been
making efforts to make it up within two years.

[English]

MR. SPEAKER : Shri Suresh Prabhu will put the
question now.

(Interruptions)

MR. SPEAKER : | think he has every right to ask a
question.

(Interruptions)

MR. SPEAKER : You have lost a lot of time saying
“because and because”. | am not responsible for that.

SHRI SURESH PRABHU : Out of 37 countries in
Asia, India stands 35th in defence expenditure. The per
capita expenditure on defence by India is only 8.7 dollars
per person. It is deteriorating very fast. On the other
hand, Pakistan is acquiring surface-to-air missiles. The
new amendment passed in the Senate of USA makes
it possible for Pakistan to acquire arms from USA. On
the other hand, we are reducing our defence
expenditure. You are saying that the Government has
written a letter. You are saying that you have written a
letter to the Prime Minister. The defence forces are
writing a letter to you.

MR. SPEAKER : It is over. Whatever statement you
wanted to make, you have made it.

DR. MURLI MANOHAR JOSHI : A debate on this
issue should take place. It is a very important subject.
Kindly allow half an discussion. The Minister agrees for
it.

SHRI RAM NAIK : It is a very important issue. There
should be a discussion under Rule 193.

MR. SPEAKER : We have started a discussion on
the Ninth Plan Approach Paper. We are supposed to
continue with the discussion on the Ninth Plan Approach
Paper during this Session. That is the time when you
can raisé all these questions.
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DR. MURLI MANOHAR JOSHI : The hon. Minister
wants to reply.

(Interruptions)

MR. SPEAKER : We have not started Government
Business so far. We have a lot of business before us.

WRITTEN ANSWERS TO QUESTIONS
[English]
Near Air Collision

*166. PROF. P.J. KURIEN :
SHRI UTTAMSINGH PAWAR :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) the details and reasons of the incidents in which
the aircraft averted from the near collissions in the air-
during the last four months, month-wise;

(b) the details of inquiries conducted in this regard
alongwith the outcome thereof;

(c) whether in any of such case the Airport Authority
of India has suspended the Air Traffic Controller who
almost guided the two planes to disaster;

(d) if so, the details thereof, and

(e) the steps taken/proposed to be taken by the
Government to improve the security and prevent such
incidents in future? ‘

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) and (b) Two air-miss incidents have
been reported in the Indian skies during the last four
months. The details are as under :

Date Airlines involved Reasons
1 2 3
2.4.1997 Air India and Reduced range of the

United Airlines Air Surveillance
Radar, existence of
cloudy weather and.
the Controller's failure
to provide the vertical
separation between
the aircraft.

22.6.1997 Romanian Airlines The Radar Controller
and Gulf Air at Delhi Airport
instructed the arriving
Romanian aircraft to
descend on Radian
255 to 17000 feet
while clearing the
departing Gult Air
aircraft to climb to
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1 2 3

22000 feet on the
same radial. The
Romanian flight crew
reduced his rate of
descent as per the
Traffic Collision
Avoidance system
advice on his aircraft.

(c) and (d) In case of the incident of 2.4.1997, the
Air Traffic Controller on duty was placed under
suspension.

(e) The main steps taken to avoid chances of mid-
air collision are : (1) Refresher courses to update
professional knowledge of Air Traffic Controllers, (ii)
Periodical proficiency checks of Air Traffic Controllers,
(ili) Modernisation of Air Traffic Services at Delhi and
Mumbai airports, (iv) Proper maintenance of navigation
and communication and landing facilities, and (v)
Compulsory installation of ACAS on every aircraft flying
in Indian skies in a time-bound manner.

[Translation]
Agreement between Air India and Air France

*167. SHRI ANAND RATNA MAURYA :
SHRI MADHAVRAO SCINDIA :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether Air India and Indian Airlines have
signed a preferential commercial agreement with Air
France to facilitate an increase in code-sharing between
the three airlines;

(b) it so, the precise terms of the agreement and
how it is likely to benefit Indian Airlines and Air India;
and

(c) how much increase in terms of passenger
movement and cargo is expected thereby for Al and |A
and corresponding increase in traffic for Air France?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) Air India and Indian Airlines have
concluded a Co-operative Services Agreement with Air
France.

(b) and (c) The Agreement signed by Air India
envisages operation of additional 6 frequencies by Air
France in a phased manner by Summer-2000, in which
Air India will be allowed a block of 40 Y class seats and
4 J class seats at an agreed price. The Agreement also
envisaged Air India code-sharing on Air France's flights
beyond Paris to other destinations and preferential pro-
rates.

The Agreement signed by Indian Airlines enables
the two airlines to sell tickets on each other's services,
preferential pro-rates and through check-in facilities on
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each other's services on specified sectors. Air France
and Indian Airlines have also agreed to co-operate in
publicity and promotion campaigns, training of pilots,
ground and cabin crew and aircraft maintenance.

The Agreement will enable Air india to expand their.
network to interior points in Europe and USA, using
Paris as a hub. Instead of operating services with their
own aircraft to Zurich and Amsterdam, Al will be able
to serve these markets through code-share services
with Air France from Winter 1997-98 on a thrice weekly
basis. This spread of services will not only cater to the
traffic Al was earlier carrying but will also allow for
growth. This arrangement will also result in cost-saving
due to removal of Al's services to Amsterdam and Zurich
with their own aircraft. The code-share on India-France-
India sector will enable Air India to augment its carriage
on the route without deploying their own aircraft. The
agreement will also enable Air India to augment its
cargo capacity on India-France-India Sector.

Indian Airlines will also benefit from the facility of
selling tickets on Air France Services and co-operation
in ticket sale, publicity and promotion campaigns, cargo-
operations and frequent flier programmes. The
agreement on pro-rates will also financially benefit Air
India and Indian Airlines.

[English]
Mock Parliament

168. SHRI B.K. GADHVI :
SHRI VIJAY PATEL :

Will the Minister of PARLIAMENTARY AFFAIRS be
pleased to state :

(a) the details of Mock Parliament held by his
Ministry for the benefit of school children in the country
during the last three years;

(b) whether his Ministry has prepared any
programme for the furture;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) A statements is attached.

(b) and (c) In addition to the existing schemes of
Youth Parliament Competitions for Senior Secondary
Schools under the Government of the National Capital
Territory of Delhi and the New Delhi Municipal Council
it is proposed to organise a National Youth Parliament
Competition for Navodaya Vidayalayas located in
different parts of the country. It is also proposed to
organise a National Competition of Youth Parliament
among selected Universities from different parts of the
country. As a first step in this direction an Orientation
Course for participants from 26 Universities was held in
New Delhi during 14th-17th July, 1997,

(d) Does not arise in view of (b) and (c) above.
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Statement

With a view to strengthening parliamentary
democracy in the country the Fourth All India Ship’s
Conference held in Bombay in 1962 recommended that
Government should encourage holding of ‘Mock
Parliaments’ in educational institutions. In pursuance of
the above recommendation of the Whips' Conference
the Ministry of Parliamentary Affairs introduced in 1996
a scheme of ‘Mock Parliament’ Competitions in the
Higher Secondary Schools under the Directorate of
Education, Government of Delhi. The Eighth All India
Whip’s Conference held in Bhopal in 1972
recommended that the name ‘Mock Parliament’ may be
substituted by ‘Youth Parliament’. Consequently, the
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scheme has been called as the ‘Youth Parliamen
Scheme since then.

2. At present, this Ministry is organisation tw,
sets of competitions namely, one for students of the
Senior Secondary Schools under the Directorate of
Education, Government of NCT of Delhi and the New
Delhi Municipal Council and the other as a Nationa
Competition for Kendriya Vidyalayas located all ove,
the country.

3. Details of the number of schools/vidyalayas which
participated in these two competitions, number of prizes
awarded to the students and the name of the school/
vidyalaya which stood first are as follows :

‘Youth Parliament
Competition

4. In view of the laudable objectives of the scheme,
“the Seventh All India Whips’ Conference recommended
that the Scheme should be extended to all the States/
Union Territories of the country and that the Ministry
should give all possible help to encourage its
implementation by offering financial assistance to the
" States and Union Territories which organise the Youth
Parliament Competitions. Consequently a scheme of
financial assistance was evolved by the Ministry in
.1972-73 according to which, financial assistance up to
a ceiling of Rs. 5,000/- was given to the States/Union
Territories implementing the Scheme to meet part of the

S.No. Year Competition No. of Prizes School/Vidyalaya
. .Schools awarded which stood
which to first
participated students
Delhi Schools and NDMC Schools
1. 1994-95 Twenty-Ninth 50 469 Maharaja Agarsain Public
School, Ashok Vihar, Phase-
IV, Delhi
2. 1995-96 Thirtieth 43 423 Maharaja Agarsain Public
School, Ashok Vihar, Phase-
IV, Delhi
3. 1996-97 Thirty-First 54 551 Government Girls' Senior
Secondary School, Andrews
Ganj, New Delhi.
Kendriya Vidyalayas
1. 1994-95 Seventh 132 672 Kendriya Vidyalaya,
National Youth Sector-J, Aligan;j,
Parliament Lucknow (UP)
Competitio_n
2. 1995-96 Eighth 131 692 Kendriya Vidayalaya No.2,
National Youth R.S. Colaba, New Navy
Parliament Nagar, Mumbai
Competition
3. 1996-97 Ninth National 176 877 Kendriya Vidyalaya,

Dogra Lines, Meerut Cantt.,
Meerut (UP)

expenditure incurred by them on awarding of prizes/
certificates to the students/institutions for their
meritorious performance in the competition. During the
year 1993, the ceiling of Financial assistance to the
States/ Union Territories was raised to Rs. 10,000/-. As
per the recommendation of the Eleventh All India Whips'
Conference, the ceiling of the financial assistance to
the States/Union Territories was raised to Rs. 25,000/-
with effect from 16.8.1994.

5. As pe.r the latest information from the States/
Union Territories, the Youth Parliament Scheme is being
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implemented in 22 States/Union Territories, detailed as
under :

Arunachal Pradesh
Bihar

Goa

Delhi

Gujarat

Haryana

Himachal Pradesh
Madhya Pradesh
Maharashtra

© NOoO O~

- ©
o -

. Meghalaya
. Mizoram
. Orissa

- —d
W N =

. Nagaland

-
>

Pondicherry

Punjab

Rajasthan

. Tamil Nadu

. Tripura

. Uttar Pradesh

. West Bengal

. Chandigarh

. Dadra and Nagar Haveli

N NN =2 a4 a a a

Delay of Defence Projects

*169. SHRI PRAMOD MAHAJAN :
LT. GEN. PRAKASH MANI TRIPATHI :

Will the Minister of DEFENCE be pleased to
state :

(a) whether as reported in the ‘Pioneer’ of July 3,
1997 some of the prestigious defence projects are
stymied by inordinate delays ranging from 7 years to 27
years, resulting in a cost escalation of more than
Rs. 5,000 crore;

(b) if so, the details of these projects, the extent of
delay suffered by each and the cost escalation suffered
in respect of each project;

(c) the reaction of the Government thereto; and

(d) the corrective measures taken to check
inordinate delay in defence projects?

THE MINISTER OF DEFENCE (SHRI MULAYAM
SINGH YADAV) : (a) to (c) Defence projects like, Main
Battle Tank (MBT) Arjun, Light Combat. Aircraft, 5.56
mm Indian Small Arms System (INSAS), Pilotless Target
Aircraft are high technology development projects. No
project, however, has been stymied due to the delays.
After successful completion of indigenous development,
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MBT Arjun, 5.56 mm Indian Small Arms System (INSAS)
and Pilotless target aircraft (PTA)-have already entered
production phase. These high performance critical
defence systems will be available for the Armed Forces
during Ninth Plan. The Light Combat Aircraft and Combat
Aircraft and Advance Light Helicopter projects are
progressing satisfactorily. Project '‘Sea Bird' is a
construction project and is scheduled to be completed
in 2005 AD. It will not be in public interest to divulge
more information on individual projects.

(d) The following measures have- been taken to
check inordinate delay in Defence projects;

(i) Introduction of concurrent enginnering
practice.

(ii) Development of technologies/competencies
before taking up project for system
development.

(iii)) Multi-tier project review system.
(iv) Assured funding of higher priority projects.

(v) Accelerated indigenous development of
critical technologies/materials/components/.
sub-systems which have been denied or are
likely to be denied under various export
control regimes of developed nations.

New Tourism Policy

*170. SHRI BANWARI LAL PUROHIT :
SHRI T. GOPAL KRISHNA :
Will the Minister of TOURISM be pleased to state :

(a) whether sufficient allocation has not been made
for tourism sector during the current plan period as
compared to the Eighth Five Year Plan;

(b) if so, the details thereof, State-wise and the
reasons therefor; .

(c) whether a meeting of State Tourism Ministers
was held recently in Delhi to discuss the new National
Tourism Policy;

(d) if so, the details of the points discussed and the
outcome thereof;

(e) the time by which the new tourism policy is
likely to be implemented; .

(f) whether views of State Government's Committees
and experts in this regard have also been considered,;

(g) if not, the reasons therefor;

(h) whether the Government also propose to include
tourism in the Concurrent List of the Constitution;

(i) if so, the details thereof; and

(i) the time by which a final decision is likely to be
taken in this regard?
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THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) and (b) The Domestic Budgetary support provided
by the Planning Commission for Central Department of
Tourism during Eighth Five Year Plan was Rs. 440
crores. For the Ninth Five Year Plan, the Planning
Commission has approved a Domestic Budgetary
support of Rs. 560 crores at 1996-97 prices. The funds
provided to Central Department of Tourism are not
allocated Statewise. Financial Assistance to State
Governments from these funds are provided on the
basis of specific proposals received and the availability
of funds.

(c) to (g) The State Tourism Ministers Conference
was held in Delhi on 27th June to discuss the New
National Tourism Policy - 1997, alongwith other issues
like Role of the State Governments in Infrastructure
Development, Rationalisation of tax structure.
Implementation of Centrally Assisted projects. Guidelines
for Eco-tourism etc. were discussed. The National
Tourism Policy was generally accepted and approved
by the State Government Tourism Ministers present. The
Draft Policy was also circulated to Industry Associations
and a Workshop on the same was also held on 26th
June, 1997. The suggestions received from various
agencies have been incorporated in the Draft Policy.

(h) to (j) A suggestion for inclusion of Tourism in the
Concurrent List was discussed in the State Tourism
Ministers Conference to include Tourism in the
Concurrent List of the Constitution. Most of the State
Governments generally agreed to the proposal but
wanted more time to consider and from their formal
views on the subject. A few of the State Governments
expressed their reservations on this subject.

Foreign Exchange Earnings by I.T.D.C.

*171. SHRI K.S. RAYUDU :
DR. KRUPASINDHU BHOI :

Will the Minister of TOURISM be pleased to state :

(a) whether foreign exchange from Tourism has
increased during last three years;

(b) if so, the details thereof; year-wise;

(c) whether there is now any decrease in foreign
exchange earnings;

(d) if so, the reasons therefor; and

(e) the steps proposed to be taken by the

Government to boost foreign exchange earning by
I.T.D.C.?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) to (d) There has been a consistent increase in foreign
exchange earnings from tourism during last three years.
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This upward trend continued during the first three months
of current financial year also. The details are as given

below :

Year _ Foreign Exchance Earnings
Rs. % uUs $ %
crores Change Million  Change
1994-95 7365.61 5.7 2347.96 57
1995-96 9185.88 24.7 2928.27 247
1996-97 10417.57 13.4 3063.97 4.6
1997-98 1977.75 8.2 557.11 3.6
(April-June)

(e) The steps taken to increase foreign exchange
earings by ITDC includes participation in International
Travel Marts, Hosting of Familiarization Tours ot travel
agents/writers etc., extending brochure support to
foreign tour operators, featuring on the Amadeus
Computerised Reservation System and publicity through
Internet and holding Food festivals.

[Translation]
Decline in Pass Percentage

*172. SHRI JAGAT VIR SINGH DRONA  Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the pass percentage of Kendriya
Vidyalayas is declining slowly and the Ministry is
concerned about it;

(b) it so, the reasons therefor;

(c) whether the Kendriya Vidyalaya Sangathan has
declared the current academic session as “Zero failure
year” on the directive of his Ministry; and

(d) if so. the steps taken/proposed to be taken by
the Ministry and Sangathan to achieve full success in
the current session?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) No, Sir. The
pass percentage of Class X and Class XlI of Kendriya
Vidyalayas has been consistently higher than the
average pass percentage of the Central Board of
Secondary Education. Further, the Class X and Class
XIl results of Kendriya Vidyalayas in 1997 are
considerably better than those in 1996.

(c) Kendriya Vidyalaya Sangathan has set for itself
a target of “Zero Failure for 1997-98".

(d) The Sangathan has planned to achieve this
target through various measures including intensive
monitoring of academic activities, recruitment and
appointment of teachers, systematic in-service training
of teachers and Principals and encouragement of
Co-curricular activities.
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[English]
Oll and Natural Gas Exploration

*173. SHRI BADAL CHOUDHURY : Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether the Government have conducted any
survey to assess the quantity of under-ground Natural
Gas and Oil available in the country particularly in
Tripura;

(b) if so, the name of the agency which has
conducted the survey and the outcome thereof;

(c) whether some foreign agencies have also been
entrusted with the job regarding exploration of oil and
natural gas in some parts of Tripura;

(d) it so, the names of agencies alongwith the details
of terms and conditions of the agreements with them,;
and

(e) the details of industries that have been set up
for proper utilisation of the natural gas available in
Tripura and the other gas based industries planned to
be set up in the State?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) Yes Sir.

(b) ONGC, OIL and several Private/Joint Venture
Companies have carried out exploration activities
(which also include surveys) in different parts of the
country (including offshore) and about 6389.2 million
tonnes of inplace reserves of oil and oil equivalent of
gas has been established as on 1.4.1996.

As regards Tripura, ONGC has been conducting
Geoscientific surveys in the State since 1962 and as a
result thereof inplace reserves of 30.10 billion cubic
meters of gas have been established as on 1.4.1996.

(c) and (d) A U.S. Company, Okland Oil Company
has been awarded the contract for the block AA-ON-3
in the 7th round of bidding. However, Production Sharing
Contract for the block has not yet been signed.

(e) An allocation of 1.63 MMSCMD of gas has been
made to the following units in Tripura :

(MMSCMD)
* TSED, Rokhia 0.6000
* TSED, Baramura 0.1380
* TNGC 0.1302
* NEEPCO, 0.7500
Ramchandranagar
* CNG (IBP) 0.0160

The expected consumption by these units will fully
utilise the gas available in the State.

* TSED - Tripura State Electricity Department
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* TNGC - Tripura Natural Gas Company Ltd.

* NEEPCO - North Eastern Electric Power
Corporation

* CNG (IBP) - Compressed Natural Gas (IBP)

Oil Industry Development Board

*174. SHRI TARIT BARAN TOPDAR : Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state :

(a) the purposes for setting up of Oil Industry
Development Board (OIDB);

(b) the amount of cess collected under OIDB during
the last three years; and

(c) the manner in which the above amount has
been utilised? '

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) The Oil Industry
(Development) Act 1974, provides for the establishment
of a Board for the development of oil industry. Under
section 2 (k) of this Act, the term “oil industry” includes’
all activities by way of prospecting or exploring for or
production of mineral oil, refining, processing,
transportation, storage, handling and marketing of
mineral oil, production and marketing of all products,
down stream of an oil refinery and the production of.
fertilisers and petro-chemicals and all activities directly
or indirectly connected therewith.

(b) A sum of Rs. 8185.57 crores approximately have
been collected during the years 1994-85 to 1996-97.

(c) As per Section 16 of the Oil Industry Development
Act, 1974, the cess is to be first credited to the
Consolidated Fund of India and the Central Government
may after due appropriation made by Parliament by law
in this behalf, pay to the Oil Industry Development Board
such sums of money out of the proceeds of cess as the
Government may think fit for being utilised for the
development of oil industry which, inter-alia, includes
petroleum, petrochemicals and fertilizers. To the extent,
the cess collection exceeds the sums directly paid to
OIDB, it becomes a resource for financing Government
expenditure in and for extending direct and indirect
budgetary support to the Central public sector
undertakings in petroleum, petrochemicals and fertilizers
sector. :

Indian Port Trust Act, 1908

*175. SHR! G.A. CHARAN REDDY : Will the
Minister of SURFACE TRANSPORT be pleased to
state :

(a) whether foreign investments of over $ 18 billion
for the overall development of major ports in the country
is awaiting requisite amendments in the Indian Port
Trust Act, 1908;
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(b) if so, the main points of amendments that are
being considered;

(c) the time by which it is likely to be introduced;

(d) whether to facilitate development of port
infrastructure the Ministry plans to permit major ports to
forge joint ventures with minor ports to fund their
modernisation;

(e) if so, whether the move will help to meet the
fund requirements of Rs. 2000 crore for development of
minor intermediate ports in the Ninth plan period through
private participation;

(f) if so, the steps likely to be taken in this regard;
and '

: o
(g) to what extent the foreign fund flow for port
modernisation will be available?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) No, Sir.

(b) and (c) Do not arise.

(d) The provisions of the Major Port Trusts Act, at
present, do not permit Major Ports to forge joint ventures
with minor ports. '

(e) to (g) Do not arise.

Supply of Kerosene

*176. SHRI SURESH R. JADHAV :
SHRI BRAJ MOHAN RAM :

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) the quota of kerosene fixed for each State during
the last three years, State-wise;

(b) the details of the basic parameters for fixation
of such quota;

(c) whether reuests for enhancement of kerosene
quota have been received from different States;

(d) if so the details thereof; and
(e) the action taken by the Government thereon?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) The quantity of
Kerosene allocated to each State/UT during the last 3
years is given in the Statement attached.

(b) to (e) Kerosene is a deficit product in the country
and more than 40% of the requirements are met by
imports. Allocation of kerosene to the States is made on
the basis of historicals, i.e. past allotment and
consumption plus permissible increase against
additional availability. Requests are received from the
State Governments for additional allocation from time to
time. However, on account of constraints of product
availability, foreign exchange and heavy subsidy
involved, it has not been possible to meet the full
demand of the States. There is heavy subsidy on
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kerosene, which has been growing over the years and
is more than Rs. 5/- per litre at present totalling presently
to more than Rs. 6000 crores per annum. Nevertheless,
a 3% increase has been given in the allocation during
1993-94, 1994-95, 1995-96, 1996-97 and 1997-98 over
the previous years for the country as a whole. However,
the States/UTs with lower per capita availability have
been given higher increases and vice versa.

Statement

State-wise Allocation of Kerosene during the Last
Three Years.

(Fig. in MTs)

State/UTs. 1994-95 1995-96 1996-97
1 2 3

Haryana 153992 159468 161040
Himachal Pradesh 40374 42228 58282
Jammu & Kashmir 77815 85536 89500
Punjab 325679 328932 8335955
Rajasthan 305612 327344 352370
Uttar Pradesh 1015016 1087462 1142082
Chandigarh 20928 21132 21372
Delhi 238540 240924 243648
Assam 251586 255232 258644
Bihar 558436 606924 652956
Manipur 22262 21638 22494.
Meghalaya 15703 16092 20070
Nagaland 10324 11422 13728
Orissa 194954 211452 233459
Sikkim 7556 7632 7840
Tripura 22188 23112 30816
West Bengal . 748188 757987 767110
Arunachal Pradesh 9566 9576 10994
Mizoram 6422 6360 7956
Andaman & Nicobar 4348 4632 4912
Guijarat 805680 806280 826562
Maharashtra 1507874 1527648 1549928
Goa . 29132 27408 27774
Diu 1468 1488 . 1506
Daman 1476 1488 1506
Dadar & N. Haveli 3108 3144 3184
Madhya Pradesh 444420 482555 517874
Andhra Pradesh 602688 621656 647148
Karnataka 455696 484690 - .503150
Kerala , .- 272537 287167 284753
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1 2 3
Tamil Nadu 668258 675276 695436
Pondicherry 14860 15012 15200
Lakshadweep 876 888 908
Total 8837562 9510157

6159785

Compulisory NCC Training

*177. SHRI CHHITUBHAI GAMIT :
SHRI MANIKRAO HODLYA GAVIT :

Will the Minister of DEFENCE be pleased to
state :

(a) whether there is any proposal under the
consideration of Government to make N.C.C. training
compulsory in the colleges throughout the country;

(b) if so, whether Government has received any
recommendations from its Defence Affairs Committee in
this regard;

(c) if so, the details thereof; and
(d) the reaction of Government thereon?

THE MINISTER OF DEFENCE (SHRI MULAYAM
SINGH YADAV) : (a) No, Sir. ‘

(b) to (d) A Statement is enclosed.

Statement

The Standing Committee of Parliament on Defence
(1996-97) in its Fourth Report has recommended that
National Cadet Cores (NCC) should be extended to all
colleges and training should be provided to NCC cadets
particularly at Under Officers and Senior Under Officers
level with a view to developing in them officer like
qualities and thus enabling them to obtain Commission
in the Armed Forces. The Committee further
recommended that the Government should examine the
feasibility of resurrection of NCC as a feeder organisation
to the Armed Forces adding that the NCC should also
be developed to provide manpower at short notice in
the unfortunate event of conflict.

2. NCC is essentially a youth movement attracting
young people on voluntary basis. It is felt that the
essential character of NCC should be retained and it is
not desirable to make NCC compulsory is educational
institutions throughout the country.

Security Force for Airports

*178. SHRI CHANDRABHUSHAN SINGH :
SHRI RAJKESHAR SINGH :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Government are planning to raise
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a dedicated security force for the Airports in the
Country;

(b} if so, whether the force will be trained and
answerable to the Airport Authority of India;

(c) if so, whether any concrete proposals in this
regard have been worked out; and

(d) if so, the ‘details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) to (d) The proposal to set up an exclusive
security organisation to guard some of the airports is
under consideration of the Government.

Funds for Road Sector

*179. SHR!I SUBRAHMANYAM NELAVALA :
DR. T. SUBBARAMI! REDDY :

Will the Minister of SURFACE TRANSPORT be
pleased to statz :

(a) whether the Transport Ministry has been
struggling for getting more funds for spending on the
road sector;

(b) whether some State Governments have failed to
utilise the precious external aid provided to these States
for the road sector, if so, the details thereof;

(c) whether these loans were given for ten different
schemes to build roads on the commitment that the
funds would be drawn according to schedule;

(d) the names of States resposible for the failure to
utilise the funds and the action taken against them;

(e) whether the Ministry has decided to sign the
loan agreements only after the loan for the concerned
projects has been acquired; and

(f) if so, the details thereof?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) Constitutionally, the Central
Government is primarily responsible for development
and maintenance of National Highways in the country
and all other roads are essentially the responsibility of
the State Governments concerned. Allocations of funds
for development and maintenance of National Highways
have been far below the requirements.

(b) Within the available resources the funds
earmarked to the States for externally aided National
Highway projects have been utilised. However, the
utilisation could have been higher but for some slippages
in implementation of projects on account of delay in
completion of project preparation, land acquisition,
shifting of utilities, environmental clearance, court
litigation, award of work and non-performance/slow
performance of contractors.

(c) Yes, Sir.

(d) For the reasons explained in para (b) above,
the first World Bank loan could not be fully utilised and
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the projects in the States of Haryana, Uttar Pradesh,
Gujarat and West Bengal are being undertaken either
through budgetary sources or on BOT basis.

(e) and (f) Ministry has decided to sign loan
agreements with external agencies in the following two
stages :

(i) Pre-construction Activities - This will cover
preparation of detailed project report, land
acquisition, shifting of utilities, environmental
clearance.

(ii) For execution.

Number of Airports in the Country

*180. SHRI HARIN PATHAK : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) the number of airports in the country at present;

(b) how many and which of these are international
airports and are making profits;

(c) location of loss making airports in the country;

(d) whether there is a proposal to hand over loss
making airports to States and private parties; and

(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) and (b) Airports Authority of India
manages 5 international airports, 87 domestic airports
and 28 civil enclaves located at defence airfields. Out
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of the above, the five international airports at Deln,
Mumbai, Chennai, Calcutta and Thiruvananthapuram
as well as eight domestic airports at Ahmedabad, Goa,
Mumbai (Juhu), Bangalore, Calicut, Cochin, Hyderabag
and Bagdogra are making profits.

(c) All the remaining 107 airports and civil enclaves
in the country are incurring losses.

(d) No, Sir.
(e) Does not arise.

Funds for Irrigation in Delhi

1776. SHRI JAI PRAKASH AGARWAL : Will the
Minister of WATER RESOURCES be pleased to state

(a) the details of the funds provided to the National
Capital Territory of Delhi for irrigation projects during
the last three years, till date;

(b) the details of the funds utilised by the State
Government, year-wise and the funds lying unutilised;
and

(c) the reasons for not utilising the funds?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (c)
A Statement showing approved outlay, utilised and un-
utilised funds and the reasons for not utilising the funds
provided to the Government-of National Capital Territory
of Delhi for irrigation projects during the last three years
for Plan and Non-Plan is enclosed.

$tatement
PLAN
Year Approved Funds Un-utilised Reasons for not utilising the funds
Outlay utilised Funds
(Rs. in lakhs) (Rs. in lakhs) (Rs. in lakhs)

1994-95 250.00 140.01 '109.99 Planning Deptt. of Govt. of NCT of _
Delhi had reduced the allocation to
Rs. 150 lakhs

1995-96 252.00 179.86 72.14 Delay in acquisition of land and in
procurement of pumpsets

1996-97 64.00 46.11 17.89 Delay in clearance of the scheme
“Extension of effluent irrigation scheme
from Keshopur Treatment Plant (KEIS
Phase-Ill)" by the Technical Advisory
Committee

NON-PLAN
Year Approved Funds Un-utilised Reasons for not utilising the funds
Outlay utilised Funds
(Rs. in lakhs) (Rs. in lakhs) (Rs. in lakhs)

1994-95 294.00 293.92 - 0.08 Minor variation

1995-96 320.00 318.68 1.32 Minor variation

1996-97 316.75 303.46 13.29 Minor variation
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Teaching Staff

1777. SHRI RAVINDRA KUMAR PANDEY : Will
the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether Junior Navyug Schools at Moti Bagh
and Lodhi Road were upgraded last year by extending
the classes from Fifth to Ninth;

(b) if so, whether the teaching staff which were
deputed to teach upto fifth are continuing to teach the
students of senior classes in these schools;

(c) if so, the justification therefor;

(d) the steps proposed to be taken by the Union
Government to provide adequate and competent
teaching staff to these schools; and

(e) the time by which the selection of teachers and
entrusting them with the teaching job is likely to be
completed?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) to (e) As per the information furnished by New Delhi
Municipal Council, the Junior Navyug Schools at Moti
Bagh and Lodhi Road were upgraded from Primary to
Middle level in 1990 and from Middle to Secondary
level from the academic session 1997-98. On
upgradation of these schools from Primary to Middle
level, Trained Graduate Teachers were provided. In view
of the upgradation from Middle to Secondary level,
action has been initiated to recruit/appoint competent
teachers and the same shall be completed shortly.

Persons killed in IAF-AVRO HS-748 Plane Crash

1778. SHRI SULTAN SALAHUDDIN OWAISI : Will
the Minister of DEFENCE be pleased to state :

(a) the number of civilians and crew members killed
in the IAF AVRO HS-748 plane crash, separately;

(b) whether any compensation has been paid to
civilians killed in the crash; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (c) Five crew
members and seventeen Air Force personnel were killed
in the IAF AVRO HS-748 plane crash on 24th December
1996. There was no civilian casualty.

Socio-Economic Development of SC/ST

1779. SHRI BAJU BAN RIYAN : Will the Minister of
TOURISM be pleased to state :
(a) whether the ITDC contemplate to take up any

specific scheme for socio-economic development for
SC and ST in near future;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA)
(a) to (c) ITDC being a Commercially Competitive
Corporation in a service industry, it does not have a
specific scheme for the socio-economic development of
SCs and STs. However, in recruitment and other
personnel matters, ITDC follows the required norms
and instructions of Government.

Flights from Bagdogra to other Places

1780 PROF. JITENDRA NATH DAS : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether the Government have since take any
decision to operate flights from Bagdogra to other places
of the country;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) to (c) Indian Airlines/Alliance Air are
already operating thrice a week flights on the Sector
Delhi/Bagdogra/Guwahati/Delhi and five times a week
on the Sector Calcutta/Bagdogra/Calcutta. In addition,
Bagdogra is also linked to Guwahati and Delhi by other
Airlines. Passengers desirous of travelling between
Bagdogra and other places can avail themselves of
flights through Calcutta/Delhi.

[Translation]
District Primary Education Programme

1781. SHRI ASHOK PRADHAN : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) the names of districts in Uttar Pradesh where
District Primary Education Programme (DPEP) is being
implemented;

(b) whether the Government propose to include
other district of the State under this programme; and

(c) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) Nil.

(b) Yes, Sir.

(c) 15 districts (Maharajganj, Siddarthnagar, Gonda,
Badaun, Khiri, Lalit Pur, Pilibhit, Basti, Moradabad,
Shahjahanpur, Sonabhadra, Deoria, Hardoi, Bareilly and
Firozabad) have been identified for inclusion under
District Primary Education Programme phase-Il.
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[English]
Blue Print

1782. SHRI SURESH PRABHU : Will the Minister
of TOURISM be pleased to state :

(a) whether the Government have drawn up a blue
print for the development of tourism in the country for
the next decades;

(b) if so, the details thereof and whetter specified
areas of tourist activities are proposed to be thrown
open to the private tourist agencies and organisations;
and

(c) whether the Tourism Policy would be got vetted
by the Parliament?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) to (c) A draft National Policy on Tourism has been
prepared by the Department of Tourism and placed in
the Parliament Library and circulated to the Members of
the Standing Committee on Transport and Tourism, State
Governments and Industrial Associations. The policy
was also discussed in a Workshop organised on 26th
June, 1997 and in the Tourism Ministers’ Conference
on 27th June, 1997. The policy aims at achieving
sustainable development of tourism through the
coordinated efforts of Central Government, State
Governments and the private sector. It also aims at
creating awareness on tourism and ensuring public
participation in the development of tourism.

Court Orders for Civilian Officers of
Dock Yard, Navy

1783. SHRI A. SAMPATH : Will the Minister of
DEFENCE be pleased to state :

(a) whether the Supreme Court of India has passed
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an order on July 8, 1996 that Government should
consiser expeditious disposal of the representation
regarding pay scale anomaly of the petitioner, namely
Civilian Officers of Dock Yard of Indian Navy as was
done in respect of JSOs in DRDO; and

(b) if so, the action taken so far to implement
Supreme Court's orders?

THE MINISTER OF STATE IN THE MINISTRY OF:
DEFENCE (SHRI N.V.N. SOMU) : (a) Yes, Sir.

(b) As directed by the Supreme Court, the petition
has been disppsed off and the petitioner namely, the
indian Navy Civilian Officers Association, Naval
Dockyard, Visakhapatnam has been given a reply on
29.7.1997.

Annual Rainfall in States

1784. SHRI SUSHIL CHANDRA : Will the Minister
of WATER RESOURCES be pleased to state :

(a) the average annual rainfall in the States of
Arunachal Pradesh, Manipur and Meghalaya and rivers
flowing through these States;

(b) the irrigation and hydro-generation potential of
the rivers and the utilisation of that potential State-wise;
and

(c) whether any survey has been conducted to
harness the irrigation and hydro-potential and the
Central assistance proposed to be provided to these
States for the purpose, project-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) and
(b) Details of average (normal) annual rainfall, major
river systems, Creation and utilisation of irrigation
potential and hydro-generation potential in the States
of Arunachal Pradesh, Manipur and Meghalaya are as
under :

14

S.No. Item States P
Arunachal Manipur Meghalaya
Pradesh
1 2 3 4 5
1. Annual Normal Rainfall 2781 1382 4869
in millimetre (mm)
2. Major River Systems/ Brahmaputra, Subansiri, Barak Meghna, Kopili, Kulsi,
sub-systems Siang, Lohit, Bharalu, Dudhnoi,

Kameng, Dibong,

Noa, Dihing,
3. lrrigation potential at the end of
Eighth Plan (provisional) in
thousand hectares

(i) Created 82.1
(ii) Utilised 73.1

Jinarai, Jinjiram.

161.1 53.1
127.7 46.7
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1 2 3 4 5
4.  Hydro-generation potential
(Mega Watt at 60% Load Factor)
(i) Total potential 26756 1176 1070
(ii) Potential developed 8.33 73.17 121.67

(c) Yes, Sir. In addition to plan allocations Central
Loan Assistance of Rs. 4.30 crores has been provided
for Khuga Irrigation Project of Manipur during 1996-97
under Accelerated Irrigation Benefits Programme. No
Central assistance is provided for Hydro-Projects in the
State-sector.

[Translation]

Cooking Gas Bottling Plants

1785. SHRI N.J. RATHWA : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether the ratio of the cooking gas bottling
plants in Gujarat is minimum as compared with the
population of the country;

(b) if so, the reasons therefor;

(c) the steps being taken by the Union Government
to set up new bottling plants in Gujarat; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No, Sir. At present there are 91 LPG bottling plants
operating in the country with total bottling capacity of
3457 TMTPA. Out of these, following six bottling plants
are operating in the State of Guijarat.

Location Capacity (TMTPA)
Rajkot 44
Hazira 44
Koyali 102
Surat 12
Gandhinagar 26
Ahmedabad 34
Total 262

In addition to the above, one bottling plant with a
capacity of 66 TMTPA has been commissioned recently
at Ahmedabad.

(b) Do not arise in view of (a) above.

(c) and (d) In addition to the bottling plants as
mentioned in (a) above, IOC is setting up a bottling
plant at Gandhar with a bottling capacity of 68 TMTPA

against part resitement of Koyali bottling plant and one
LPG bottling plant at Bhavnagar with a capacity of 44
TMTPA, under Viil Plan.

[English]
Airports in North-East

1786. SHRI DWARAKA NATH DAS : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether the Government are considering to make
Guwahati Airport as the “Hub” of air service for entire
North-East;

(b) if so, when and the details thereof;

(c) whether Silchar Airport is likely to be augmented
soon facilitating landing and take-off flights; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) and (b) Yes, Sir. Guwahati is planned to
be made a regional hub for the North-East. Upgradation
of facilities at_.Guwahati Airport is an ongoing process.

(c) and (d) Airports Authority of India has already
initiated action to replace the existing Very high
frequency Omni Range (VOR) by Doppler Very high
frequency Omni Range (DVOR) colocated with Distance
Measuring Equipment (DME) at a cost of Rs. 101.26
lakhs. The work is likely to be completed by November,
1997.

Telugu Ganga Project

1787. SHRI YELLAIAH NANDI :
DR. T. SUBBARAMI REDDY :

Will the Minister of WATER RESOURCES be pleased
to state :

(a) whether the Central Water Commission refused
to give hydrological clearance for prestigious muiti-
purpose Telugu Ganga Project;

(b) the main reasons to put forward by the Union
Government;

(c) the steps taken by the State Government of
Andhra Pradesh to meet the need of the Union
Government for its approval; and

(d) the time proposed to be taken by the State
Government to get the projects cleared after its due
clarification from the Union Government?



47 Written Answers

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) The
Central Water Commission has not given clearance to
Telugu Ganga Project so far.

(b) The State Government of Andhra Pradesh has
been able to sort out inter-state issues.

(c) and (d) The Project will be cleared by the Union
Government as soon as the inter-state issues are
resolved.

Operation of Foreign Airlines to Calcutta

1788. SHRI AJOY MUKHOPADHYAY :
SHRI MEHBOOB ZAHEDI :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Government have approached any
foreign airlines to operate international flight from
Calcutta Airport in the interest of the Eastern and North
East States during the last two years;

(b) if so, the details thereof:

(c) the difficulties to divert some international flights
from Delhi and Mumbai to Calcutta;

(d) whether any steps have been initiated in that
direction;

(e) if so, the details thereof; and
(f) if not, reasons for the dealy?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) to (f) The Government of India is offering
various incentives to foreign airlines to operate to
Calcutta, like the ability to combine Calcutta with other
prime gate-ways, liberal fifth freedom rights, liberal terms
of commercial agreements etc. During 1996-97, Calcutta
has been offered as a point of call to the designated
airlines of Armenia, Switzerland, Slovak Republic and
Indonesia. Australia was granted facility to combine
Calcutta with Delhi or Mumbai with effect from 16.10.96.
The actual operations are, however, left to the
commercial judgement of the airlines.

Direct Flight from Calicut to Mumbai

1789. SHRI MULLAPPALLY RAMACHANDRA : Will
the Minister of CIVIL AVIATION be pleased to state :

(a) whether there is any direct flight from Calicut to
Mumbai domestic airport operated by Indian Airlines;

(b) if not, the reasons for not operating such flight;

(c) whether the Government are aware that domestic
passengers are put to difficulties since the Calicut-
Mumbai flight operated by Indian Airlines is landing at
Sahara International Airport;

(d) whether the private Airlines operating on this
sector is flying with full capacity;
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(e) whether it is true that certain officials in the
Indian Airlines are colluding with private airlines to
scuttle I.A. operation from Calicut to Mumbai Domestic
Airport; and

(f) if so, the action taken by the Government in this
regard?

THE MINISTER OF CiVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) No, Sir.

(b) Due to aircraft capacity constraints, Indian
Airlines is not in a position to introduce a direct flight
from Calicut to Mumbai domestic airport.

(c) Indian Airlines has not received any complaint/
representation regarding the difficulties being faced by
the passengers.

(d) The average seat factor of Jet Airways on Calicut-
Mumbai sector during the month of June, 1997 is 85.9%.

(e) No, Sir.
(f) Does not arise.

Direct Flight between Chennai and New York

1790. SHRI A.G.S. RAM BABU : Will the Minister
of CIVIL AVIATION be pleased to state :

(a) whether there is any long pending demand to
introduce direct flight between Chennai and New York;
and

(b) if so, the action taken by the Government thereto
and the reasons for the delay in operating the said.
flight?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) Requests are received from time to time
for introduction of direct flights from Chennai to New
York.

(b) Air India operates one flight from Chennai to
New York as a through flight with change of aircraft in
Mumbai. One more flight offers an immediate connection
to New York over Mumbai. On both these flights, Customs
and Immigration formalities can be completed at
Chennai. Air India also provides three other connections
per week between Chennai and New York over Mumbai.
Air India will consider operation of direct flights between
Chennai and New York, depending upon availability of
additional capacity and commercial and operational
viability.

Conservation of Temples

1791. SHRI MEHBOOB ZAHEDI : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state : 4

(a) whether the Government have received,
representations about conservation of a group of temples
at village Pathra in the district of Midnapore, West

Bengal;
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(b) if so, the details thereof;

(c) whether the Archaeolc;gical Survey of India has
commenced its restoration work; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) to (d) The
group of temples at Pathra Village, Dist. Midnapore,
West Bengal are not centrally protected. On a request
received from the Government of West Bengdl, the
Archaeological Survey of India will be executing the
repairs as deposit works, on their behalf. It is not possible
to indicate a time frame for the commencement of the
work.

Amount Sanctioned to Cultural Organisations

1792. SHRI T. GOVINDAN : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) the total number of cultural organisations
financed by the Government for construction of buildings/
purchase of office materials during the last three years,
State-wise;

(b) the amount sanctioned to these cultural
organisations during the above period; and

(c) the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMALI) : (a) to (c)

Name of the Total No. of Total amount
State organisations sanctioned
given grant
1 2 3
1994-95
Andhra Pradesh 3 Rs. 8,00,000/-
Kerala 4 Rs. 16,02,500/-
Bihar 1 Rs. 71,000/-
Chandigarh 2 Rs. 11,75,000/-
New Delhi 5 Rs. 25,97,000/-
Karnataka 6 Rs. 12,39,000/-
Orissa 3 Rs. 15,90,000/-
Punjab 1 Rs. 3,20,000/-
Tamil Nadu 2 Rs. 10,00,000/-
Uttar Pradesh 3 Rs. 1,95,000/-
West Bengal 1 Rs. 33,000/-
Haryana 1 Rs. 3,90,000/-
Maharashtra 1 Rs. 5,38,000/-
Manipur 3 Rs. 13,60,000/-
Assam 1 Rs. 5,20,000/-
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1 2 3
Gujarat 1 Rs. 2,50,000/-
Rajasthan 1 Rs. 6,00,000/-
1995-96
Assam 2 Rs. 7,50,000/-
Gujarat 1 Rs. 3,00,000/-
Maharashtra 3 Rs. 10,50,000/-
Uttar Pradesh 3 Rs. 15,65,000/-
Bihar 2 Rs. 1,25,448/-
Haryana 3 Rs. 40,41,000/-
Punjab 1 Rs. 1,80,000/-
Madhya Pradesh 3 Rs. 46,27,000/-
Orissa 2 Rs. 1,10,000/-
Himachal Pradesh 1 Rs. 10,00,000/-
Manipur 2 Rs. 10,00,000/-
Karnataka 1 Rs. 75,000/-
Andhra Pradesh 2 . Rs. 1,55,000/-
West Bengal 1 Rs. 1,50,000/-
Kerala 3 Rs. 4,70,000/-
1996-97

Manipur 2 Rs. 16,00,000/-
Uttar Pradesh 2 Rs. 8,50,000/-
Kerala 5 Rs. 23,42,000/-
Andhra Pradesh 6 Rs. 5,50,000/-
Rajasthan 1 Rs. 50,000/-
Maharashtra 3 Rs. 30,00,000/--
Assam 2 Rs. 10,00,000/-
Karnataka 7 Rs. 24,39,000/-
West Bengal 2 Rs. 20,00,000/-
New Delhi 3 Rs. 16,00,000/-
Madhya Pradesh 1 Rs. 10,00,000/-
Bihar 1 Rs. 1,00,000/-

Conversion of INS Vikrant into Museum

1793. SHRI RAM NAIK : Will the Minister of
DEFENCE be pleased to state :

(a) whether the Indian Navy realises the importance
of preserving Vikrant as a museum and a proposal to
convert it into a museum is also being examined;

(b) if so, whether the examination of the proposal
has been completed;

(c) if so, the details of the recommendations made
to the Government in this regard; and
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(d) if not, the time bound programme to examine
and implement the proposal?

THE MINISTER OF STATE IN THE MINISTRY QF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (d) A proposal
has been received to convert the decommissioned ship
INS Vikrant into a naval museum.

A decision in this regard would depend, inter alia,
on feasibility of such conversion. C

Air Services for West Bengal

1794. SHRI HARADHAN ROY : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) the names of places in West Bengal linked with
air services;

(b) whether as compared to other States, less
places of West Bengal have been connected by air;

(c) whether there is any plan to expand air services
in West Bengal;

(d) if so, the details thereof;

(e) whether the Government have considered to
connect Kharagpur, Haldia, Durgapur, Asansol, Bolpur,
Jalpaiguri and Maldah by air with Calcutta;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) Calcutta and Bagdogra in West Bengal
have regular air services.

(b) Provision of air transport services to a place
depends on traffic potential.

(c) No, Sir.

(d) Does not arise.

(e) to (g) Indian Airlines, at present, has no plans
to link any new place in West Bengal. Private Airlines
are encouraged to airlink more stations subject to

viability.
Central Centre of Excellence for Hockey

1795. SHRI MANIKRAO HODLYA GAVIT : Will the
‘Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state :

(a) whether the Government have approved the
setting up of a Central Centre of Excellence for Hockey
at SAl Regional Centre (Bangalore);

(b) if so, the details regarding its composition and
terms and references;

(c) whether help of foreign experts have been
sought in the area of penalty corner conversion; and

(d) if so, the details is thereof?
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THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) Yes, Sir.

(b) The details regarding the Excellence Centre are
given in the statement enclosed.

(c) and (d) It will be sought as and when required.

Statement

The details of Centre of Excellence for Hockey

1. The Centre will cater -to 50 outstanding Hockey
players identified for training on continuous basis. The
selection would be made from all important tournaments
from the age group of 16—21 years.

2. Selection of players would be made by a Talent
Scouting Committee comprising of the following three
members :-

(a) One person to be nominated by President,
LH.F.

(b) Two former Olympians to be nominated by
DG. SAl

3. The Committee would select at least four players
for each position. Approximately half of the players
should be from the juniors at any one time. For goal
keeping and penalty corner conversion a larger number
of players would be identified.

4. In the next stage of Talent Scouting the identified
players will be subjected to test in the Human
Performance Laboratory. In the final stage the Selection
Committee based on the physical fitness and scientific
test results, will select Hockey players not exceeding
50.

5. Players will be provided academic facilities.

6. Any player who does not make to the National
Team within a period of 3 years or by the age of 23
would be weeded out.

7. Services of sports scientists and foreign experts
would be provided to the players.

8. IHF will be involved actively in the Management
Committee of the Centre of Excellence which will be
constituted by the DG, SAl. This Committee will meet
atleast once a quarter. All administrative support to the
Project would be provided by SAI Southern Centre,.
Bangalore.

9. To keep up the players confidence level and
self-image, efforts would be made to develop their
personality in the manner very similar to being done for
the NDA Cadets in the Army.

10. Centre of Excellence will participate in National
level Hockey Tournaments and their entry to the
tournaments would be as Federation Teams.

11. The funds for the Scheme would come from
grants to SAl.
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Development of Infrastructure in Sunderbans

1796. SHRI SANAT KUMAR MANDAL : Will the
Minister of TOURISM be pleased to state

(a) whether any provision  has been made in the
current year's budget for the development of any
infrastructure in Sunderban area in West Bengal,
renowned for its Royal Bengal Tiger Project, like the
provision of cottages to attract the foreign tourists;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) to (c) The construction of a Tourist Lodge at
Fraserganj in Sunderbans has been prioritised in
consultation with the State Government for central
financial assistance of Rs. 35.00 lakhs during current
financial year.

Committee for Ship Building Industry . '

1797. SHRI KRISHAN LAL SHARMA : Will the
Minister of SURFACE TRANSPORT be pleased to
state':

(a) whether the Committee of Secretaries in the
year 1984 had made certain recommendations for the
ship building industry of the country:

(b) if so, the recommendations accepted and
rejected by the Governmeht; ’

(c) whether BICP after conductig a study had also
recommended financial relief for the industry;

(d) it so, the nature of the recommeng_ations; and

(e) the details of the recommendations accepted
and rejected by the Government?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (e) The Committee of
Secretaries in the year 1986 had examined the problems
of Shipbuilding Industry and interalia, noted that the
negative profitability was a common phenomenon and
there seemed to be little prospect of making the
shipbuilding industry a viable proposition. While it would
be in the long term interest to sustain the development
of the shipbuilding industry at an appropriate scale, it
was important that steps were taken urgently to bring
down the losses in the present system of operations.
The Committee directed the Ministry to prepare a
position paper on the functioning of the shipyards, giving
a critical review of their performance and analysis of
various cost elements and also proposing a package of
optimum activity based on the most cost effective
production programme whlch will result in minimising
the losses. :

As a tollow up measure, two High-Powered
Committees and one study by Bureau of industriai Costs
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& Prices (BICP) had looked ‘into the problems of
Shipbuilding Industry and long-term solutions to the
financial problems. Broadly, the recommendatlons made
by BICP were as follows :-

(i) Allow the price payable to shipyard at
International Parity Price (IPP) plus 40%. The
additional burden over IPP to be shared by
the buyer and the Government at 10% and

30% of IPP respectlvely

(ii) If imported material cost alone exceed IPP,
then, it is not advisable to undertake
production.

(iii) Domestic shipping industry should be
permitted to procure ships through global
tendering and domestic shipyards be allowed
to participate in global tendering by
Government treating the domestic shipyards
as an 100% export activity.

Based on the reports ‘of the said Committees and
BICP, Government had revised the pricing Policy for
Indian Public Sector Shipyards in September, 1993 for
a period of two years, which -inter-alia, envisaged
availability of subsidy of 30% over-and above the basic
price (20% payable by the Government and 10% by the
Shipowner), loan at concessional rate of 9% to the
extent of 80% of the cost of a ship, fixation of price in
terms of US $/Japanese Yen, shipowners to pay stage
payment to the yard at market determined parity rate of
foreign exchange prevailing on the date of actual
payment.

Tutorial ciasses

1798. SHRI VIJAY GOEL : Will the Minister of
HUMAN RESOQURCE DEVELOPMENT be pleased to
state : ' '

. (a) -the mechanism in Delhi University and its
coIIeges to assure that tutorial classes are held regularly
in the colleges;

(b) the number of tutorials held in the University
during 1996-97;

(c) whether the Government’s attention has been
drawn to frequent reports that teaching faculty in Delhi
University is highly under worked because tutorials,
which form the basis of the work load and the faculty
strength. are not taken; and

(d) if so, the measures taken/proposed to be taken
by the University to ensure that students are not deprived
of the benefit of intensive coaching through tutorials?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI' MUHI RAM SAIKIA):
(a) to (d) The information is being collected and will be
laid on the Table of the House.



55 Written Answers

Navyug Schools

1799. SHRI ASHOK ARGAL : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) the number of new Navyug Schools in New
Delhi opened during the last three years, location-wise;

(b) whether basic facilities in these schools have
not been provided so far;

(c) if so, the reasons therefor;

(d) whether in some schools new admitted children
have been asked to attend the school later due to non-
availability of the rooms;

(e) if so, whether such conditions prevail in Navyug
School, Mandir Marg as well;

(f) it so, the details thereof, and

(g) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) Three Navyug Schools were opened by the Navyug
School Educational Society during the last three years,
one each at Pataudi House, Mandir Marg and Tilak
Marg.

(b) While all basic facilities in these schools have
been provided, the play-ground is common for Navyug
Schools and the adjoining NDMC schools.

(c) In view of (b) above, does not arise.

(d) to (g) New Delhi Municipal Council has intimated
that no such case has come to their notice. In Navyug
School, Mandir Marg some renovation/partition work
has now been completed.

Free Education in Navyug Schools

1800. SHRI TH. CHAOBA SINGH : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government provide free education
including books, dress etc. to the children belonging to
income below Rs. 50,000 per annum in NDMC Navyug
Schools in Delhi:

(b) if so, the details thereof;

(c) whether these facilities have not been provided
in these schools particularly in Tilak Marg Navyug
School since their inception;

(d) if so, the reasons therefor; and

(e) the time by which these facilities are likely to be
provided to those children?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) to (e) Yes, Sir. With regard to Navyug School, Tilak
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Marg, the New Delhi Municipal Council has informed
that for supply of the uniforms, order has already been
placed and the same shall be supplied very shortly.

Utilisation of Malda and Balurghat Airfield

1801. SHRI P.R. DASMUNSI : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) whether the Ministry are aware of the fact that
Malda and Balurghat (West Bengal) Airfield remained
unutilised for last eight years for non-operation of
Vayudoot flights and causing hardship;

(b) whether the Government propose to construct
an air strip at newly formed district headquarter Raigan;j
of Uttar Dinajpur in North Bengal and plan for a Calcutta-
Malda-Raiganj, Purnea (Bihar)-Coochbehar Flight which
is commercially viable every day; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) Yes, Sir.

(b) and (c) Airports Authority of India has at present,
no plans to construct an airstrip in Raiganj in West
Bengal due to financial constraints. Moreover, no airline
has shown interest in operating services on these
routes.

[Translation]
National Highways Act

1802. SHRI SANDIPAN THORAT : Will the Minister
of SURFACE TRANSPORT be pleased to state :

(a) whether the Government propose to amend
National Highways Act for providing fresh incentives for
road sector;

(b) if so, the details of the proposals under
consideration/finalised and present status of the
proposal; and

(c) the details of plans to provide warehousing and
other facilities as integral part of highways project?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) and (b) Yes Sir. It is proposed
to amend the National Highways Act, 1956 to include
land for housing and other development activities, which
are an intergral part of the highway project, as land
required for highway development and treat such
acquisition as land required for public purpose. A Bill
to be introduced in Parliament in this regard is,
accordingly, under consideration of the Government.

(c) The Central Government has already permitted
the State Governments for utilisation of space beneath
the road-over-bridges or fly-overs on National Highways
for warehousing, on an yearly licence fee.
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[English]
Petroleum Exploration

1803. SHRI K.V. SURENDRA NATH : Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether any exploratory wells have been dug
by the ONGC in the off-shore of the Arabian Sea for oil
during the last three years;

(b) if so, the details thereof alongwith the locations;

(c) the number of wells dug in this connection and
the results of the analysis of the data therefrom;

(d) whether the ONGC proposes further exploration
in this area; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) Yes, Sir. During the last 3 years, 86 wells have
been drilled in the off-shore area in the Arabian Sea as
per details given below :-

Year Basin No. of Hydrocarbon
Wells bearing
1994-95 Bombay Offshore 38 08
Kutch Offshore 01 Nil
1995-96 Bombay Offshore 24 08
1996-97 Bombay Offshore 23 08

The results of the analysis suggest a better relative
prospectivity of Bombay Offshore basin. However, the
*prospectivity of the Kutch basin is likely to improve after
problem of subsurface imaging below the trap is tackled
successfully.

(d) and (e) Yes, Sir. During the 9th Plan the following
exploration work is planned in the offshore area in the
Arabian Sea :-

Area 2D(LK) 3D(LK) Explor-  Explor-
atory atory
Wells Meterage

(000m)

Bombay 3,000 1,56,000 112 309.75

Offshore

Kutch - 11,000 09 34.60

Offshore

Kerala 9,000 - 09 25.45

Offshore

Deep - - 07 24.80

Waters

Total 12,000 1,67,000 137 394.60
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Performance of Schemes

1804. SHRI ANANT GUDHE : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government have reviewed the
performance of various schemes sponsored and
implemented through Nehru Yuvak Kendras during the
last five years in various States;

(b) if so, the details of the assessment/evaluation
carried out with highlights of achievements and the
deficiencies noticed;

(c) whether the Government propose to restructure
the schemes;

(d) if so, the details thereof; and

(e) the details of action plan finalised for schemes
to be implemented through Nehru Yuvak Kendras during
1997-98 in Maharashtra?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) to (d) Review
of various Schemes sponsored and implemented through
Nehru Yuva Kendra Sangathan is a continuing process.
The implementation of schemes is monitored
periodically through Annual Action Plan prepared by
the Department. The schemes are restructured as and
when need arises.

(e) The details are given in the statement enclosed.

Statement

Regular Programmes plan of action for Maharashtra
State for the year 1997-98 based on the Guidelines
for the preparation of Annual Action Plan 1997-98.

S. Name of the No. of  Budget Total
No. Programme Programme Per Budget
Prog- Estimates
ramme
1 2 3 4 5
1. Youth Club 30 5,625 1,68,750
Development ‘
Programme
2. Vocational 30 12,000  3,60,000
Training Programme
3. Awareness Campaign 30 4,000 1,20,000
4. Work Camp 30 7,500  2,25,000
5. Celebration of 30 8,000 2,40,000
National &

International Days
& Weeks including
National Youth Day,
Week and Awards
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1 2 3 4 5

6. Sports 30 10,000  3,00,000
Promotion Programme

7. Cultural Programme 30 4,000 1,20,000
Total 210 561,125 15,33,750

Bridges at Jolakiasuti, Assam

1805. DR. ARUN KUMAR SARMA : Will the

Minister of SURFACE TRANSPORT be pleased to
state :

(a) whether a proposal for construction of a bridge
at Jolakiasuti area of Dhemaji District of Assam on N.H.
52 was taken up during Eighth Plan;

(b) if so, since when the matter is pending for
implementation;

(c) the reasons for delay in construction of the
bridge;

(d) the names of the organisation entrusted to
implement the project; and

(e) the target fixed alongwith the fund allocated
during 1996-97 for construction of the project?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) Estimate for Jolakiasuti
Bridge was sanctioned in 1988.

(b) Since 1988.

(c) The Contractor could not execute the work of
the bridge proper due to disturbed conditions prevailing
in that area.

(d) Assam PWD till March, 1996 and thereafter
Border Roads Organisation.

(e) The proposals have to be revised for the
changed site conditions and the project is targetted for
completion by 2001.

Promotion in I.R.C.C.

1806. SHRI ANCHAL DAS : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether I.R.C.C. R & P Rules were approved by
MOST/D.O.P. and incumbent holding Company Secretary
post got promotion/upgradation upto Secretary & GM
(Admn.) only through CMD and IRCC Board without
MOST/D.O.P. approval;

(b) what were the instructions and action taken on
M/o Law, Justice and Company Affalrs for “Profession
misconduct” by IRCC;

(c) the date-wise details of officers taken loan
for DDA, SFS Flats but not submltted documents to
IRCC:
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(d) the date-wise details of officers who are enjoying
leased accommodation from corporation and HRA drawn
by their wives in same station;

(e) whether incumbent involved in several cases
have been made C.V.0O.; and

(f) if so, give reasons/rules position for (a) to (e)
above?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) In terms of Articles of
Association of the Corporation, the Board of Directors
are empowered to make byelaws from time to time, vary
and repeal byelaws for the regulation of the business
of the Corporation, its officers and servants. The R&P
Rules of the Corporation were approved by the Board
of Directors. No approval of DOP was taken. The
Promotions/upgradation of all below Board level posts
in the Corporation from time to time, including that of
Secretary & GM (Admn.) have been made with the
approval of the CMD/Board in the Corporation.

(b) No specific instructions of Ministry of Law,

Justice and Company Affairs on profession misconduct
is available in Corporation records.

(c) There is no officer of the Corporation who has
taken loan from IRCC during the last 5 years for
purchase of DDA (SFS) flat.

(d) The following officers are enjoying leased
accommodation from the Corporation. According to
declaration given by them, their wives are not employed,
and therefore, question of drawing HRA by them does
not arise :

(i) Shri PC Chatterjee, Sr. Mgr. (Civil)
(ii) Shri ML Sharma, Manager (Civil)
(iii) Shri AK Mathur, Dy Manager (F&A)
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